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PART IV

Acts of the Gujarat Legistature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by

the Governor on the 2nd August, 1977 is hereby published for general
information.

S. L. TALATI,
Secretary to the Government of Gujarat,
Lepal Department.

GUJARAT ACT NO. 16 OF 1977

( First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 3rd August, 1977.).

An Act to consolidate and amend the law relating to the imposition of
a tax on entertainments in the State of Gujarat.

It is hereby enacted in the TW“IItY'Cigh'ﬂh Year of the ]{cpublic of Tndia
as follows ;- -

1. (1) This Act may be called the Gujarat Entertainments Tax Act, 1977,  Short title,

(2) Tt extends to the whole of the State of Gujarat. g;:ﬁ:;ltcnco?nd

(3) Tt shall come into foree oun such date as the State Govermment may, by ment
notification in the Official Gazelle, appoint.

9. TIn this Act, unless the context otherwise requires,— Definitione,

() “‘admission to an enterbainment” includes admission to any place in
which the entertainment is held ; :
() “appellate authority” means the authority preseribed under section 12;
L 1 .
(¢} ‘“‘azsessment inclwdes reassessment
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(d) “complimentary ticket” means a ticket, pass, invitation card or such
other document for admission to an entertainment free of any payment or
at a reduced rate of payment for such admisslon;

(¢) “entertainment” includes any exhibition, performance, amusement,
game or sport to which persons are admitted for payment ;

{f) “local area” means—

(#) a City as constituted for the time being under the Bombay Provincial gom.
Municipal Corporations Act, 1949; L}X
0
1949,
(%) a municipal borough or a notified arca as cons‘ituted or as deemced to gy;,
have been constituted for the tinie being under the Gujarot Municipalitics ;(VXEE;
LM

Act, 1963; 1964,

(1it) o gram, nagar, taluka, dig'viet or specificd ares as constituted or as Guj.
dcemed to have been constituted for the tHme. being undcr iho Gujsrat Pen- }gﬁ;f
chayats Act, 1961; .

() a cardonment as oonstituted for the time being under the Cantonments 11 of
Act, 1924; 1924.

(@) “paymeant for admission” includes—

(¢) any payment made. by a person who, having been admitted to one
part of a place of entertainment, is subsequently admitted to another part
thereof for adinission to which a payment involving tax or more tax is

’ required ;

{#) any payment for seats or other accommodation in a place of enter-

tainment ;

{732) any payment for a programme or synopsis of an entertainment ;

(¢v) any payment made for the loan or use of any instrument or contri-
vance which enables a person to get & normal or better view or hearing
of the entertainment which, without the ajd of such instrunient or contri~
vaunce, such person would not get;

(v) ‘any payment for any purpose whatscever connccted with an enter-
tainment which a person is required to make as @ condition of attending
or continuing to attend the entertainment in addition to the payment, if
any, for admission to the entertainment ;

(vi} any payment for admission of 8 motor vehicle into the auditorium of
& cinema known as Drive-in-Cinema -

(%) ““preseribed” means prescribed by rules made under this Act ;

(i) “prescribed officer” means an officer prescribed under sub-section ()
of section 8 ;

(7) “proprietor”, iln relation_to any entertainment, includes the owner thereof
and any person who is responsible for, or who is for the time being in charge
of, the management thereof ;

(k) “tax” means an entertainment tax levied under section 3 or section 4.

Tax on pay. 9+ (I) There shall be levied and paid to the State Government on,—

ments for

dnissi . )

atlo m;f;g-lmin- {e) every payment for admission to an enfertainment, other than the pay-

menta, ment for admission referred t0 in clayse (b), a tax, atthe following rates, namely:—
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{I) within the limits of a local area, the population of which as aseortain-
ed aiihs lus preending census and no-ified by the Siate Goverument in the
Offtcial Gazette afcer such census is more than 1,00,000,—

(s) out of the first 100 paise of the payment for admission or any part
thereof, 40 per cent of such payment ;

{#7) out of the next 100 paise of the payment for adnission or any part
thercof, 55 per cent of such payment ; -

{#i7) out of the next amount of the payment for admission to any extent,
656 per cent of such payment,

(ZI) within the limits of a local arca, the population of which as as-
ceriained at the last preceding census and notified by the State Government
in the Officiul (lazete alier such eensus, is more than 50,000 but not more
than 1,00,000,— ’ '

(z) out of the first 100 paigo of the payment for admission or any part
thereof, 37.5 per cent of such payment;

(%) out of the next 100 prise of the payment for admission or any part
thoreof, 52.5 per ceni of such payment;

(i7%) outofthe next amount of the payment for admission to any extent,
62.56 per cent of suck payment, and

(III} in any other area,—

(1) out of the first 100 paise of the paymont for admission or any part
thercof, 356 per cent of such payment ;

(#) out of the nexi 100 pai;;e of the payment for admission or any part
thereof, 50 per eent of sueh payment ;

{i¢1) out of the next amount of the payment for admission to any
extent, 60 per cent of such payment ;

(b) every paymeat for admission of a motor vehicle into the anditorium
of a cinema known as Drive-in-Cinema, if such payment is separately charged
by the proprictor for such adinission, a tax at the following rates, namely: —

{#) out of thefirst 100 paise of the payment for admission or any part
thereof, 35 per cent of such payment;

{t) out of the next amount of the payment for admission to any extent,
§0 per cent of such payment.

(2) In computing the tax payable under sub-section (I), the tax shall,
wherever mnncessary, he rounded off to the nearest paisa, frections of one half
of a paisa or more heing counted as one, and less than one half heing disregarded,

(8) Where the payment for admission to an entertainment is made wholly or
partly by means of a lump sum paid as a subseription or contribution to any
person, or for a season ticket or for the right of admission to a series of
entertaiminents or to any entertainment during a certain period of time, or for
any privilege, right, facility or thing combined with the right of admission to
auy entertainment or involving such right of admission without further payment
or at a reduced rate, the tax shall be levied on the amount of the lump sum
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but where the prescribed officer is of opinion that the payment of a luinp sum
or any payment for a ticket, represonts payment for other privileges, rights or
purposes hesides the admission to an eniertainment, the tax shall be levied on
such an amount as appears to the prescribed officer to represent the right of
admission to the enteriainment in respect of which the tax is payable,

{(4) Save as otherwise provided in this Act, every ticket, pass or other document
ssued for admission to an entertainment shall state the total amount including
he amount of tax payable for admission to sueh entertainment,

4. (1) There shall be levied and paid to the State Government on every
complimentary ticket issucd by the proprietor, a tax at the appropriate rate
specificd in  seciion 3, as if full payment had been made for admission to
the entertainment according to the elass of scat or accommodation which the
holder of sueh ticket " is entitled to occupy or use and such holder
shall be deerued $o have been adwitted for payment for the purposes of this Act.

(2) Where a person to whom a complimentary ticket is issued is not required
to make payment for admission of a motor vehicle into the auditorium of a
Drive-in-Cinema or is required to make payment for such admission at a reduced
rate, a tax at the rate specified in clause (b) of sub-section (I) of section 3 shal
be levied and paid as if full payment had been made by that person for such
admission.

5. (J) On every payment for admission to an entertamment and on every
complimentary ticket on which taxis leviable under sub-section (7} of section
3 and section 4 respectively, there shall be levied and paid to the State Govern-
ment in addition 1o the tax so leviable an additional tax of ten paise,

{2) There shall belevied and paid to the State Government on the amount
of lump sum or any other amount paid under sub-section (3} of section 3, an
additional tax at the rate of five per eent of such amount in  addition to the
tax payable thereon under the said sub-scetion (3).

(3) Except as otherwise provided in sub-scctions (7) and (2), the provisions of
this Act and the rules made thereunder shall, so far as may be, apply in rela-
tion to the additional tax leviable under sub-scctions (1) and (2) as they apply in
relation to.the tax leviable under sections 3 and 4.

6. The State Government may, on the application of a proprictor of any
entertainment in respect of which tax s payable under sceion 3, allow the

proprictor on such conditions as the State Government may impose, te com-

Ardmission
t:3 entertain.
ments,

pound the tax payable in respect of such entertainment for a fixed sum.

7. (1) Save as otherwise provided by this Act, where a tax under section 3
or seotion 4 is leviable, in respect of the admission of a person to an entertaimmnent,
no person other than a person who has fo perform any duty in connection
with such entertainment shall be admitted to any entertainment, except, —

{@) with a ticket, or complimentary ticket, as the case may be, issued in
such manner and subject to such conditions as may be preserbed;

(b) in special cases, with the approval of the State Government, through a
harricr which, or by means of mechanical contrivance which, automatically
registers the number of persons admitted.

(2) Bxcept in the cases referred to in section 6 and clause (b) of sub-section
(7}, no proprietor shall conduct the entertainmont ualess he has given security
for such amount and in such manncr as may be approved by the State Government
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(3) Nothing in sub-sestion (Z) or sub-section (2) shall be decumed to preclude
the State Govermment from requiring security from the proprietor for ‘the
payment of the tax in any caso.

8. (1) Bvery proprietor shall furnish such returns r lating to payments for Returns
admission  and complimentary tickets issued by him, to such officer, in such “m‘ssmnt
mamner, for such period and before such date, not being carlicr than ten days e '
from the date on which the entertainment is held, as rmay be prescribed.

(2) If the prescribed officer is satisfied that any return furnished under
gub-section (7) is correct and complete, he shall assess the tax due from the
proprietor for the period concerned on the basis of such return.

(3) If no return is furnished by a proprietor under sub-section (I) before the
date proseribed orif the return furnished by him appears to the prescribod officsr
to be incorrect or imcomplete, the prescribed officer shall, aftor mnaking such
inquiry as he considors necessary, assess to the best of his judge:sat the tax dub
from the propriotor :

Provided that before taking action under this sub-section, the proprictor shall
he given a reasonable opporcunity of proving that no reiurn wes Jdus from him
or of proving the corzoctness and completencss of any return furnished by lim.

9. (f) Where for any reason any paymoent for admission to any ontertain- Assessment
ment or any complimentary ticket has escaped assessment to tax, the proseribed °f; °S:]‘:t1;e‘1
officer may, subject to the provisions of sub-section (3) and at any time within such }’Oﬁ”ﬁdmi%ion
period as may be proscribed, assess to the best of his judgement the tax duo on and re-assess-
such payment or tickot, after making such inquiry as he may consider necessary ’f]ig:::aogofay ’
and after giving the proprictor a reasonable epportumty 1o show canse against admission
such assessinent. ‘assessed ab

lower rate.
(2) Where for any reason any paymoent for admission to any entertainunent

or any complimentary ticket has been assessed at a rate lower than tho rate at
which it 1s assessable undor scetion 3 or section 4, as the case may be, tho pres-
cribed officer may, subject to the provisions of sub-section (3) and at any time
within sueh period as may be proscribed, re-assess the tax due on such payment
or ticket, after inaking such inquiry as he may consider necessary and after giving
the proprietor s reasonable opportunity to show cause against such re-assessment.

(3) In making any assessment or re-assossment mwder sub-gection (7} or sub- )
gection (2), as the case may be, the prescribed officer may, if he i+ satisfied that due
to wilful mis-statement or suppression of the facts by the proprictor, the tax has
not beeu levied or hasheen levied at a rato lower than the rate at whichit is leviable,
direct the proprietor to pay, in addition to the tax assessed or re-assessed under
sub-section (I) or sub-section (2}, as the case may be, and without prejudics to any
* other liability that he may incur under the provisions of this Aet, a ponalty not
exceeding one and a half times the tax so assessed or re-assessed :

Provided that no penalty under this sub-section shall he imposed unless the

proprietor aflected has had a reasonable opportunity of showing cause against
such imposition,

(4) The power under sub-section (I} or sub-section (2) may be excrcised hy
the preseribud  officer, notwithstanding that the origing jonder of assessmn,
if any, passed in the matter has been the subjest matter of an appeal or revision.

(5) Imcomputing the period of limitation for assessimont or re-assessment under
thiis section, the time during which orcecedings for sssessroent ox re-ussessmont
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may have romained stayed under the orders of a civil court or other compotont
authority shall be excluded.

10. (I) The tax shall be recovorable from tho propristor and shall be paid
by him in'such manner and at such times as may bo prescribed.

{2) Ifa proprictor does not pay any amount of tax within the time proseribed
for its payment under sub-section (1), there shall be paid by such proprietor for
the period commencing on aud from the day next afier the date of expiry of the
preseirhed time and ending on the date of payment of the amouns of tax, simple
interest ab the rate of twenty four pereont per annum on the amount of tax not so
paid or on any less amouny thereof remaining unpaid during sueh period.

11. (I) If on an application made by the proprictor the preseribed officer
15 satisfied that on account of any clerical or arithmatical error in calculating the
tax tho amount of tax paid by him er recovered from him has exceeded the amount
with which he is properly chargeable under this Act, he shall be entitled to a
refund of the excess,

(2) Where as a result of an order passed in appeal or revision, refund of any
amount becomes due to the proprietor, the proscribed officer shali refund the
amount to the proprietor without his having to make any claim in that behalf,

{3) The refund may be given cither by cash payment ot ab the option of the
proprietor by deduction of such excess from the amount of tax due from Gho
proprietor in respect of any other period.

(#) No application for refund under sub-section (£) shail be entoriained by the
preseribed officer unless it is made within a period of three years from the date of Pivy-
ment or recovery of the amount so claimed to have been paid or recovered in excess.

12. (i) Any proprietor who is aggrieved by tho decision of the prescribed
officer under sub-sccsion (3) of saction 3 ot seetion 8, segtion 9, section 10 or soction
20 may make an appeal to such authority, in such manner, within such time, and
on payment of such fees as may be preseribed.

{2) An appeal mad> under suh-s:ction (Z) shall be lnard and decided in such
manner as may be preseribed.

13. (i) The State Government may, of its own motion or on the application
of any aggrieved proprictor, call for and exawmine the record of any procesding under
this Act for the purposo of satisfying itself as to the legality or propriety of any
order passed therein by the prescribed officer, or, as the case may bo, the appellate
authority and if it shall appear to it that any ordor passed therein requires to bo
modified, annulled, or reversed, it may, aftor giving the proprietor affocted by such
ordor an opportunity of being heard and after making, or causing to be made,
such inquiry as it deems necessary, pass such order thercon as the circumstances
of the case justify:

Provided that no record of any proceeding of the preseribed officor shall be
called for—
(s) in s case where an appeal from the order passed thoroin has heen made,
when such appealis pending, and ' )
{#7) inacaso whore an appeal has not been mado from such order, befors the
expiry of the time preseribed for making such appeal.
(2) No order shall be revised under sub-section (1) by the State Government of
its own motion and no application under that sub-scction by any aggrieved
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proprietor for the revision of any order shall be entertained by the State Govera-
ment, after the oxpiry of two years from the date of such order :

Provided that the State Government may, if it is satisfied thet the proprietor
was prevented by sufficient oause from making the application within that poriod,
admit an application made after the oxpiry of that period.

fzplanation.~—In computing the period of limitation for the purposes of sub-
section (2)—
(®) any period during which the record of any procoeding shall mot be
called for under thoe provise to sub-section (), and

(b) any poriod during which any proceeding under this section is stayed’
by an order or injunction of any civil court,

shall be excluded,

14, Whero an appoal has been made under section 19 or any record of any ';“;P?eiﬂf_lor .
. ' . . . viston no
proceeding has been called for under section 13, the muking of such a.ppc_a.l or calling 4, opLEate s
for such record shall not operate as a stay of the order of the presoribed officer, stay.

or, as the easc may be, appellate authority.

15. Where any proprietor admits any person to any place of entertainment in Punishment
contravention of the provisions of section 7, such proprictor shall, on convietion, f‘"’t‘ o,
be punished with fine which may extend to five hundred rupees. '3‘?'25253’3 7?

16. Any person whe contravenes any of the provisions of this Act other than Punishment
section 7, shall, on conviction, be punished with fin: wh ok mey extend to five gl;n-mventiou
bundred rupees. of other

provisions,

17. (f) Where an offence under this Act has been committed by a company, Offences by
every personwho, at the time the offouce was committed, was in charge of, angd companies]
was responsible to the company for the conduct of, the business of the company,
as well as the company, shall be deemed to be guilty of the offence and shall
be liable to be proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall render any such
person Liable to any punishment provided in this Act, if he proves that the offence
was committed without his knowledge or that he exercised all due diligence to
prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (I), where an offence
ander this Act has been conmitted by a company and it is proved that the
offence has heen committed with the consent or connivance of, or is attribu-
table to any neglect on the part of any director, manager, secretary or other
officer of the company, such divector, manager, secrctarv or other officer shall
alsa be deemed to be guilty of that offence and shall be liable to be proceeded
against and punished accordingly,

Explanation,—For the' purposes of this section,—

(#) ‘‘company” means any hody carporate, anclincludes a firm orother asso-
ciation of individuals;

{t) “director”, in relation to a firm, means a partner in the firm.y
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Compounding 18, Any officer authorised by the State Government in this behalf, by a general

of offences. 1 shecial order in writing. may, either bzfore or after the institution of proceedings
for any offence punishable under this Act or the rules made thereunder, against
any person who has committed such offence, recover from him by way of composition
of such offence— )

(@) where the offenee consists of the failure to pay, ot the cvasion of, any
tax payable under this Act. in addition to the tax so paysble, 2 sum of money
not exeeeding five hundred rupees or double the amount of the tax payable,
whichever is greater;

(b} in other cases, & swn of money not cxeeeding two thousand rupees,

and on such recovery no proceedings shall be taken or conbinued against such
person in respect of the seme offence.

.ll.ax orlpmm- 19. Any sum due on acconnt of tax, penalty or interest under this Aet
ty 1la be re- N -

o orable aeShall be recoverable as arrears of land revenue.
ATTeArs of

land revenuc,

Forfeitwre of 20, Whera a proprictor who has furnishe 1 seourity under sub-section (2} or

scourity. sub-section (8) of section 7, fails to submit returns as required by section 8 or to pay
the tax ab the time preseribed under scetion 10, the preseribed officer may, after
giving the proprictor o week’s notice for an opportanity to be heard, direct that the
sceurity shall he forfeited to the State Clovernment:

Provided that nothing in this sub-seetion shall affect the liability of the pro-
prictor to poy the tax,

Accouns. 21, (I) Every proprictor shall meintain regularly correet and complete accounts
velating to the entertainment condueted by him, in such form and containing
such particulars as may be prescribed.

(2) If the preseribod officer considers that the accounts are so keph as not to
enahle o proper  serutiny of the returns furnished by a proprictor, such officer may,
subject to such rules as may be prescribed, require the proprictor. by notice in
writing, to maint2in such accounts, in such form and in such manner as in his
opinion is necessary for the purpose of proper scrutiny of returns.

Producticn 92, (1) The preseribed officer, may require any proprictor to produce before
ﬂﬂﬁ}n PO him any accounts or documents relating to the entertaimnent conducted by him
accounts and or {0 furnish any information relating to payments for admixsion, eompli-
documents  yyeptary tickets, or any other matters relating to such entertamment, s may

and  searc : .
of premiscs. b neeessary fov the purposes of this Act.

(2) All accounts and documents of the nature referred to in sub-section (1),
as well as documents containing information relating to the entertainment condusted
by 2 proprictor shall at all reasonable times he open to inspection by the preseribed
officer and, the preseribed officer may take or eause to be taken such copies or
oxtracts therefrom or may place or cause to be placed sueh marks of identification
thereon, as appear to him to be necessaxy for the purposcs of this Act.



Pawr IV} QUJ. GOVT. GAZ., EX., AUGUST 3, 1977/SRAVANA 12, 1809 m

(3) The prescribed officer may, for the purposes of this Act, impound and
retain in his custody for such period as he considers necessary any accounts or
other documents produced before him in any proceeding under this Aect.

(4) Tf the prescribed officer has reason to believe that any proprietor has
evaded or is attempting to evade the payment of any tax due from hiw, he
may, for reasons to be recorded in writing, seize such accounts or documents of
the proprietor as may be necessary, and shall grant receipt for the same and
shall retain the same for so long as may be necessary, in connection with any
procecding under this Act.

(5) Por the purposes of sub-section (2) or sub-section (4) the prescribed officer
may enter and search any place of business of any proprietor or any other place
where the prescribed officer has reason to believe that the proprietor keeps or
is for the time being keeping any accounts, or documents relating to the enter-
tainment conducted by him, and may make a note or an inventory of any arti-
cles or things found in the course of any searck which in his opinion will be use-
ful for or relevant to, any proceeding under this Act.

2 of (B) The provisionsof the Code of Criminal Procedure, 1973, relating to searches
1974, ghall, so far as may be, apply to a search made under sub-section (5).

23. () Any officer authorised by the State Government in this hehalf by a Power  of
general or special orderin writing (hereafter in thissection referred toas ‘the autho- entry:
rised officer’) may enter any place of entertainment while the entertainment is
in progress and any place ordinarily used as a place of entertainment at any time,
with a view to statisfying himself as to whether the provisions of this Act and
the rules made thereunder are being complied with. '

(2) The proprietor of any entertainment or the owner or person in charge
of any place, which is ordinarily used as a place of entertainment shall give rea-
sonable assistance to the authorised officer for the performance of his duties
under sub-section (I).

(3) If any person prevents or obstructs the entry of an authorised officer under
sub-section (1) or fails o give any reasonable assistance referred to in sub-section (2),
he shall, in addition to any other punishment to which he is lisble under any law
for the time being in force, be punished with fine which may extend to five
hundred rupees,

45 of (4) Every authorised officer shall be deemed to be a public servant within
180, the meaning of section 21 of the Indian Penal Code.

(5) Nothing in this Act shall be deemed to require any authorised officer
or any other officer who has to enter a place of entertaimuent to perform any
duty imposed on him by this Act or any other law for the time being in force
in connection with an entertainment, to pay for his admission to such
entertainment,

24. No suit or other proceeding shall lie against the State Government, or any Protection lof
officer or employee of the State Government, for anything which is in good faith ?;,“gg g "?].‘t"iln
done or intended to be done in pursuance of this Aet or any rules made thereunder. goodRfaith.
1V-Extra-30
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Bar of juris-  25. No civil court shall have jurisdiction to deal with or decide any question
diction. which by or under this Act is required to be dealt with or decided by the
prescribed officer, the appellate authority or the State Government.

Inquirics and  26. All inquiriesand proceedings before the prescribed officer, appellate authority 45 of
P’“ge“.‘”:lg.si Iaamd the State Government shall be deemed to be judicial proceedings within 1860
i’,‘;ooﬁeé‘i‘ng;,“ the meaning of sections 193, 219 and 228 of the Indian Penal Code,

Certain pro:  27. The provisions of sections 4, 5and 12 of the Limitation Act, 1963, shall, 26 of
visions ofgo far as may be, apply in computing the period for making an appeal under 1963,
Limitation & 19

Aot ta apply Section 12,

to appeals.

Dolegation 28. Any of the powers and duties conferrsd or imposed upon the State

of powert  Government by or under this Aet other than the power of revision under section

Ig"wemsmtzt]ﬁ_ 13 and the power to make rules under seetion 31, may be exercised ar
performed, subject to such conditions as the State Government may prescribe,
by sueh officor as the State Government may, by general or special order,
specify in this behalf.

Exemption. 29, (I) The State Government may, by notification in the Official Gazetle,
exempt either wholly or partly, any entertainment or eclass of entertainments
from payment of tax, subject to such conditions as may be specified therein—~

{a) where such entertainment is provided for any educational, medical,
charitable, philanthrepic or such other purpose; or

(b) where the State Government considers it necessary so to do in the
public interest.

(2) Every notification issued under sub-section (I) shall be laid for not less
than thirty days before the State Legislature as soon as possible after it is issued
and shall be subject to rescission by the State Legislature or to such modification
as the State Legislature may make during the session in which it is so laid or
the session immediately following,

(3) Any rescission or modification so made by the State Legislature shall be
published in the Official Gazette and shall thereupon take effect.

Liability to  90» (I} Where any entertainment is exempted under section 29 from the whole
pay tax in or any part of the tax payable under this Act subject to any condition, then, in
*bh“'ae‘]'l"nt' ‘3{. the event of a breach of any such condition the proprietor shall, notwithstanding
oorfﬁfitim of such exemption, be liable to pay tax in relation to such entertainment.
ezemption.

(2) Where the prescribed officer has reason to believe that any proprietor
has incurred liability to pay tax under sub-section (I), he shall serve on the pro-
prietor, a notice requiring him on a date and a place specified therein, either to
attend and produce or cause to be produced all evidence on which such pro-
prietor relies in connection with his liability under this section or to produce
such evidence as is specified in the notice.
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{3) On the date specified in the notice, or as soun as may be thereafter, the
.preseribed officer, after considering all the evidence which may be produced,
assess to the best of his judgement the tax due from the proprictor.

31, (I) The State Government may, by notification in the Qfficial Gfuzette Power o
make rules for carrying out the purposes of this Act, make raless

{2) Inpaciicular and without prejudice to the generality of the foregoing power,
-guch rules may provide for all or any of the following matters, namely:—

{@) the manner in wiich, and the conditions subjeet to which, a ticket or
complimentary tieket may be issued under clause (s} of sub-section (I) of section 7;

{6} the returns to be furnished under sub-section (I} of section 8, and the
officer to whom, the manuner in which, the periods for which and the dates
" before which such returns shall be furnished;

{¢) the mannerin which and the timesat which the tax shall be paid under
sub-section (f) of section 10; .

{d) the authority to which, the manner in which, the time within which
and the fees on payment of which an appeal may be made under sub-
section (I) of scction 12;

{(e) the mannerin which an appeal shaill be heard and decided under su®-
gection (2) of scction 12;

{(f) the formin which accounts shal.[ be muaonined by a proprietor and the
particulars which such accounts shall contain under sub-section ({) of section 21;

{g) the conditions subject to which any of the powers and duties conferred
or imposed upon the State Government may be exercised or performed by any
officer under section 28; "

(k) .any other matter which tsto he, ormay be, prescribed,

(3) In making any rules under this section, the State Government may direct

. hat & breach theveof shall he puntshable with fine not exceeding five hundred

-+ upeoes, and when the offence is a econtimuing one, with a daily fino not exceeding
fifty rupces during the continuance of the offrnco,

(4) The power to make rules conferred by this section shall be subject to the
-gondition of the rules being made after previous publicalion:

Provided that if the Siate Government is ss.isfied that cireumstsnces exist
which render it necossary to take immediate action, it may dispense with the
previous pablication of any rule to be made under this section,

(5 All rules made under this section shall be laid for not less than thirty
days bofore the State Legislature as soon as possible after they are made and
shall be subject to rescission by the State Liegislature or to sueh modifications
a8 the State Legislature may make during the session in which they are so Iaid or
the session immediately following,

(6) Any rescission or modification so made by the State Legislature shall be
published in the Official Gazette and shall thereupon take effect,
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‘ﬁme“d‘;‘;ﬁ;"in 32, The enactments specified in column 2 of the Schedule shall stand
ensotments,  8mended to the extent specified against them in colwmnn 3 thereof.

Repea) and 33. (I) On the commencement of this Act, the Bombay Entertainments Duty Bosn. .
snfmgs. . . . 1 of
Act, 1923 shall stand repealed : 1098.

Provided that such repeal shall not affect—

{a) the previous operation of the Act so repealed, or anyth'ng duly done or
suffered thereunder

(h) any right, privilege, 0]_11ig5ti011 or liability acquired, accrued and incurred
under the Act so repealed

(c) any penalty, forfeiture or punishizent incurred in respeet of any offence -
commilted under the Act so repenled; or

(d) any investigation, legal proceeding or remedy in respect of any such right,.
privilege, obligation, liability, penalty, forfeiture or punishment as aforesaid;

and any such investigation, legal proceeding or remedy may be instituted, continued
or enforced, and any such penalty, forfeiture and punishment may be imposed,
as if this Act had not been passed :

Provided further that, subject to the preceding proviso, anything done or any
action taken (ineluding any rules made, notifications or oxders issued, retwrns
or scourity furnished, the levy, asscssment or collections made, powers
delegated, cxemptions granted) under the repealed Act, shall, in so far as it

’ is not inconsistent with the provisions of this Aect, be deemed to have been done
or taken under the corresponding provisions of this Act, and shall continue to be
in force accordingly, unless and until superseded by anything done or any agtion
taken under this Act.

(2) Wherv any proprietor is in possession of any stamped tickets, or of stamps
intended to be used for the purpose of stamping tickets, for admission to an
entertainment, twhich have been Tendered useloss on the commencement of this
Aet, the prescribed officer shall, upon such proprictor delivering up within
six months from such commencement, such stamped tickets, or as the case may-
“be, stamps, refund to such proprietor the valuc of the stamps.
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THE SCHEDULE

{ See section 32)

Sr. Bnactments Amendments
No.
1 2 3

1. 'Phe Bombay Provineial [Muni- In section 127, in sub-section (2), in -
eipal Corporations Act, 1949 clause {f), after the words “not being
{(Bom. LIX of 1949). a tax on professions, trades, callings

and employment’’ the words ‘“‘or a tax
on payments for admission -to any
entertalnment” shall be inserted.

2. The Gujarat Panchayats Act, In section 178, in sub-sestion (I),—
1961 (Guj. VI of 1962).

{a) in clause (iv), the following shail
be added at the end, namely :—

“i) not being a tax on pay-
ments for admission to any ep-
tertainment;”

(b) in clause (ix), after the words “or
a tax on professions, trades, call-
ings and employments” the words
“or a tax on payments for admis-
sion to sny entertainment’” shall
be Inserted,

3. The Gujarat Municipalities Act, Insection 99, in sub-section (1), in clause
1963 (Guj. XXXIV of 1964). {(xv), after the words ‘“not being a
tax on professions, trades, callings and
employments” the words “‘or a tax on
payments for admission to any
ontertainment” shall be inserted.

IV-Extra=-31
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PART 1V

Acts of the Gujurat Legislatore and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujurat Legi<laiure having been assented to by
the Governer on the 31st Mareh, 1978 is hexchy publishod fer generalin-
formation,

8. L. TALATI,
Seoretary to the Government of Gujeri t,
' Legal Department,

GUJARAT ACT NO. 21 OF 1978.

(First published after having received the assent of the Governor in the

(wjarat Government Gazetfe  on the 3lst March, 1978), B R

, 5 il
An Aet to amend the Gujarat Entevtainuents Tex Act, 1977,

It is liereby emacted in the Twenty-ninth Year of the:Republicfof India

as follows :(—
1. (I) This Act may be called the Gujaret Entortainments Tax (Amend" Short
ment) Act, 1978, w::ma;ie ‘

(2) 1t shall come into force on suoh date as the State Government may, ment.
by notification in the Offisial Gazetle, appoint.

Guj. 2. Inthe Gujarat Entertainments Tax Aet, 1977 (hereinafter roferred to as  Amends

}g,,gf “the principal Aet”), in section 3, for sub-section (4), the following shall ment of
" De substituted, namely :-- ;4}03?1?. 216
of 1977,

“(4) Save as otherwise provided in this Act, every tioket, pass or other
document issued for admission to an entertainment shall atate therein the

84
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amount of paymont for admission to such entortainment, and the amount
of tax payable under section 3 or section 4 and the amount of additional
tax payable under section 5, on such payment for admission.”.

Amond- 3. [In the prineipal Act, in section b, in sub-section (3), the words, brackets

?e:]tlitmorﬁ and figures “Except as otherwise provided in sub-sections (I) and (2)"” shall

of Guj, 18 be deleted.

of 1977,

Insertion of 4, In the prineipal Act, after section 11, the following new scction shall be

new saction  inserted, namely i —

1A in Guj.

16 of 1877,

Authori- “11A. (1){a) For carrying out the purposes of this Aet, the State

m’;]ﬁ;‘;ﬁn_ Government may appoint— '

tation of

the Aok, {i} anofficer to bo the Commissioner of Entertainments Tax for the whole
of the State of Gujarat or may appoint the Collestor of a disbrict to be
the Collector of Entertainments Tax for the district under his charge;
and

(i) such number of other officers and persons (with suitable designations)

as the State Government thinks necessary.

(b) An officer appointed under paragraph (ii) of clause (a) shall, within
the limits of such area as the State Government may, by notification inthe
Official Gazette, specify to be within his jurisdiction, exercise sush powers
and perform such duties, as may be conferred or imposed upon him by or
under this Act.

(¢) The superintendence and control for the proper exceution of the
provisions of this Act and the rules made thereunder relating to the levy
and colleetion of the tax and the additional tax «lwll vest in the officer
appointed under paragraph (1) of clause (2).

(2) Tt shall be lawful for the officer appointed undcr par:greph (i) of
clause (a) of sub-section (Z) or an officer duly authorised by hun to have
access to, and to cause production and cxabunaticn of, books, registers,
aecounts or other documents mamtained or requircd to be manifamned by
a proprictor fot the purposcs of this Act and such proprietor shall, when-
ever called upon to do so, produce such books, registrs, accounts or docu-
ments, for inspection by any such officer.

= (3) The State Government may, subject to such restrictions and conditions
(if any) as it may impose by notification in the Officsal Gazetle, delegate
to the officer appointed under paragraph (i) of clause (a) of sub-scebion (J)
the powers conterred on iv by paragraph (i} of clause (s} md by clanse
(b) of sub-section {I).”,
Amlld-r 5. Tn the principal Act, in section 29, in sub-seclion (f}, for the words
ment o

otion 9y {rom payment of tax” the words and figure “from payment of tax or from
of Guj. 16 paymenb of additional tax leviable under section 5 or from hoth” shall be
of 1477, anbstituted. .
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PART IV

Acts of the Gujarat Legislature and Ordinances proniulgaled and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 23rd February, 1981 is hereby published for general informa-
tion,

1. P. VASAVADA, ;
Joint Secretary to the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. 10 OF 1981 | . ...

{ First published after having received the assent of the .Governor in the
“Gujarat Government Gazett” on the 20th March, 1981), .

. AN ACT .
further to amend the Gujarat Entertainments Tax Act, 1977.
It i3 hereby enacted in the Thirty-second Year of the Republic of India as

" follows:— _ .
1. (1) This Act may be called the Gujarat Entertainments Tax (Amendment) Sbort titk
Act, 1981, _ and commas
/ ) somant, pog
(2)’7, This section and sections 2, 3 and 6 shall come into force at once and
sections 4, 5 and 7 shall be deemed to have come into force on the Sth' January,
. 1981. /(5. - ’ \ -
"Guj. 2. In the Gujarat Entertainments Tax Act, 1977 (hereinafter referred to ag dengnt -
16 of « tnel "o ; . _ of :
_ 107'? the principal Act™), in section 3. _ o _ o m:; 8
_ 16-1 of 1977,

 IV-Eatre-1641)
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(I} in sub-section (I),—

(a) m clause {(@),—

(i) in sub-clause (I), in paragraph -(i), for the figures “40”. the figures
“30" shall be substituted;

(i) in sub-clause (II), in paragraph (i), for the figures *“37.5”, the
figures “47.5" shall be substituted;

{ii) in sub-clause (III), in paragraph (1). for the figures *“35”, the
ﬁgu.res “45” shall be -substituted;

(B in clause (b), in sub-clause (i), for .the figures *35", the figures “45“

shall be substituted;

(2) in sub-section {4), the words and figure “end the amount of additional

tax

3.

4,

payable under section 5” shall be deleted.

In the pnnc1pal Act sechon 5 shall be deleted

—_———

In the principal Act, for section 11A, the following shall be subsututed

11:A . of namely _—

QGuj. 18 of
1971, -
Authorition
for imple-

“mentation
of tha Aok,

“11A. (1) (a) For carrying out the purposes of this Act, the State Govern-
ment may appoint—

(i) an officer to be the Commissioner of Entertainments Tax for the

whole of the State of Gujarat;

(ii) the Collector of a district or any other officer, not below the rank of

a Collector, to be the Collector of Entertainments Tax for each district; and

~ (iii) such number of other officers and persons (with suitable designations)

as the State Government thinks necessary.

(b) An officer appointed under paragraph (iii) of clause (a) shall, within the
Yimits of such area, exercise such powers and duties conferred or imposed on
eny other officer by or under this Act, as the State Government may, by notifi-
cation in the Official Gazette, specify, .

(©) The superintendenice and control for the proper execution of the provi-
stons of this Act and the rules made thereunder relating to the levy and collection .

of

the tax and the-additiona} tax shall,—

(i) in relation to the whole of the State, vest in the Commissioner of

Entcrtainments Tax, and



-

" PART 1v] GUJARAT GOVERNMENT GAZRTTE, EX., 20.3.81 - 153

- () in relation to a district and subject to the superintendence and ‘contro] -
of the Commissioner of Batertginments Tax under sub-clause (i), vest in the
Collector of Entertainments Tax for the district,

‘eXamination of, books, registers, ‘accounts or other documents maintained or
-requited to be maintained by a proprietor for the purposes of this Act and such
Proprietor shall, whenever, called upon to do so, produce such books, registers,
sccounts or documents, for inspection by any such officer.

() The State Government may, by notification in the Official Gazette,
delegate to the Commissioner of Entertainments Tax the powers conferred on
it by paragraph (jii) of clause (a) and by clause (b) of sub-section (I) and the

issioner may exercise the powers so delegated to him subject to such
conditions as may be specified in such notification.”, -

S. In the principal Act, in section 13,— : | figmndmenlts
of Guj. 18 of

(1) in sub-section (Z), the words “or on the application of any aggrieved 1™
, Broprietor” shall be deleted;

(2) in sub-section (2—

(@ for the portion beginning with the words “No order shall be revised”

and ending with the words “after the expiry of that period” the following
portion shall be substituted, namely: — '

“No order shall be revised under sub-section () after the expiry of two
years from the date of such order*; .

(b) in the explanation, for the wdrds, brackets and figure “for the purposes
of sub-section (2)” the words, brackets and figures “for the purposes of sub-
sections (2) and (3)” shall be substituted: .

(3 after sub-section (2); the following sub-section shall be added, namely: —

“() The Commissioner of Entertainments Tax may, on the application

of any aggrieved proprictor made in that behalf, exercise the powers of the
State Government under sub-section (/):

Provided that no application under this sub-section by any aggrieved
proprictor for revision of any order shall be entertained by the Commissioner
after the expiry of two years from the date of such order unless the Commis.
sfoner is satisfled that the proprietor was prevented by sufficient cause from
making the application within that period.”, :
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‘Aendment 6, In the principal Act, in section 29, in sub-section (Z), the words and figue
of '5:"{9{'829 “or from payment of additional tax leviable under section 5 or from both” shall

of 1977.  be deleted. i

Roputond 7, (1) The Gujarst Entertainments Tax (Amendment) Ordinance, 1981 is §ok
saving. hereby repealed. : No. &

p of

(2) Notwithstanding such repeal, anything done o any action taken under ™'
the principal Act, as amended by the said Ordinance, shall be deemed to have
been done or taken under the principal Act as amended by the corresponding provi-
sions of this Act.
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The following Act of the Gujarat Legislature having been assented to by the

Goveror on the 30th March, 1982 is hereby publishad for general information.

1. P. VASAVADA,
Toint Sezcretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 17 OF 1982,
{First published after having received fthe assent of the Governor in the
“Gujarar Goyerument Gazette” on the 30th March, 1982).
An Act further to amend the Gujarat Entertainments Tax Act, 1977,
It is hereby enacted in the Thirty-third Year of the Republic of India as

follows: —
1. (I) This Act may be called the Gujarat Entertainments Tax (Amendmeni) Sh"ff title
and o) mmes
Act, 1982, ncement.
Guj. 16 {2y It shall come into force on the 1st April, 1982,
f . .
lo77. 2. In the Gujarat Bniertainments Tax Act, 1977 (hereinafter referred to as Amond ma
“the principal Act™), in section 3,— ofaeotiofg
of Guj, 18
of 1977,

17-1
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(I} in sub-section (I), in clause (a), in item (I1I) for the words “in any-

other area™ the words and brackets “in any other area (not being a designated
area or a specified area in so far as an entertainment by cinema is concerned)”
shal] be substituted;

(2) after sub-section (), the following sub-section shall be inserted,

namely : —

“(1A) There shall be [evied and paid to the State Governmeni, in

respect of an entertainment by cinema a tax at the following rates, namely : —

() within the limits of a designated area at the rate of 20 percent of
gross tax collection per show,

(I} within the limits of a specified area at the rate of | percent of
gross tax collection per show,

Explanation.—For the purposes of this section and section 6,—

(1) the expression “designated arca™ means a local area the popula-
tion of which, as ascerlained at the last preceding census and notified by
the State Government in the Official Gazetie after such census, is not
more than 5,000 and which is not within 5 kilometers from any other
local area the population of which, as ascertained as the last precedirg
census and notified by the State Government in the Offfcial CGazette
after such census, is more than 20,000

(2) the expression “specified area” means a local arca the population
of which, as ascertained at the last preceding census and notificd by the
State Government in the Official Gazette after such census, iz more than
5,000 but not more than 10.000 and which is not within § kilometers from
any other local area the population of which, as ascertained at the last
preceding census and notified by the State Government in the Official

-Gazette after such census, is more than 20,000; and

(3) the expression “gross tax collection” mcans the amount of tax

‘that would have been leviable at the rates specified in item (IIE) of clause

(a) of sub-section (I) on the total amount of payment for admission to
an entertainment by cinema in designated area or specified area as if
admissions were to the extent of full sitting capacily of the aaditorium of

~cinema,—

(} on the day immediately before the commencement of the Gujarat gy 17

Bntertainments Fax (Amendment) Act, 1982 in respect of a cinema of
-existing on that day, !

082,
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(i) on the first day of the commencement of a new cinema in

qrui-f respect of a cinema established after the commencement of the Gujarat
igsf . Entertainments Tax {Amendment) Act, 1982 and

(ifi) where the sitting capacity of the auditorium of a cinema refer-
red to in sub-clause (i) or (i) is increased subsequent to the day
referred to in such sub-clause, on the day of such increase.”:

(3) in sub-section (2) for the words, brackets and figures “under sub-
section ()", the words, brackets, figures and letter “under sub-sections ({)and
(1A)* shall be substituted.

3. In the principal Act, section 6 shail be renumbered as sub-section () of
-that section and—

() in sub-section (/) as so renumbered, for the words and figure “payable
under section 3”, the words, brackets and figures “payable under sub-section
(1) of section 3 shall be substituted;

(2) after sub-section {I), the following sub-scctions shalt be added, namely :-—

“(2) Notwithstanding anything contained in sub-section (14) of section 3,
every proprietor of a cinema in a designated area or specified arca shall
have an option of paymeni of tax at (he rates specified in sub-section {5} to
be exercised as provided in sub-scction (3) within ninety days from the date

{.-!,“jo'f of the commencement of the Gujarat Entertainments Tax (Amendment} Act,
1982, 1982 and any person who becomes such proprietor after that date may exer-

cise such option within sixly days from such dday.

{3} A proprietor of a cinema desiring to exercise the option referred to in
sub-section (2), shall make an application to the prescribed officer in such
form as may be prescribed to permit him to make, in liew of the amount of
tax payable by him under sub-section (JA) of section 3, payment of lax at
the rates specified in sub-section (3).

() On an application made under sub-section {(3) the prescribed officer may
grant such permission and thercupon subject to sub-section (6), the payment of
tax shall be made accordingly.

(5) Where a proprictor has been permitted to pay tax under sub-section 4,
e shall be liable to pay tax weekly at the following rates, namely: —
(@ in the case of a cinema in a designated area, 15 per cent of gross (ax

collection of a show,—

() multiplied by 7, where the proprietor has declared that hz holds not
more than seven shows in a week; and

Amendment
of scetion O
of Quj. 16
of 1977.
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(#}y mulliplied by 12, where the propriclor has declared that he holds
more than seven shows in a week;

(0) m e case of a cinein in a specified area, 16 percen( of gross tax
colicetion of a shaw,—

(i) multiplied by 7, where the proprictor has declaved that he holds
not more than seven shows in a week; and

(i) muliiplied by 12, where (he proprietor has declarad that he holds
Boke an seven shows in a week.

(6y A proprieior of a cinema who opted Tor payment of tax under sub-
section (2) may at any time but not before the expiry of a period of (welve
months by a notice in such joim as may be prescribed, addressed 1o the pres-
ctibed oflicer, revoke his option from the commencement of any month {follow-
ing thiat in which the notice is given.”.

Anmcndinent B .
of seetien? 4. 1n the principal Act, in section 7, in sub-seciion (2), for the words and
of Gup 16 foure “in section 67, the words, brackets and figures “in sub-section {{) of sec.

ol 1057, . ., .
tion 6" shall be substituted.
51'1'6'351;215“5 5. In the principal Act, in seciion 9, after sub-scction (8), the following sub-

ef Guj. 16 section shall be added, namely:—

ot 1077
“(6) The provisions of sub-scctions (/) to (3) shall, so far as may be, apply
in any case where, for any reason, tax under sub-section (JA4) of scction 3 or
section 6 has escaped assessment.”,
Amendment

of seclion ¢. 1o the principal Act, in section 31, in sub-section (2), before clause (a), the
31 of Guj. ; . T : .
V6 of 1ony Tollowing clause shall be inserted, namely:
“{ag) the form in which an application shall be made by a proprietor under
sib-section (3) of section 6 and the form in which a notice shall be addressed to
the prescribed officer under sub-section (6) of that section;”.

PRINTED AT THE GOVFRNMENT CENTRAL PRESS, GANDHINAGAR.
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Acts of the Gojarat Legsiature and Urdmanren Pty ftizasted and
Regulations mude by he Governor.

The following Act of the Gujarat Legislature having been assented (o by the
Govermor on the 31st March, 1983 is hereby published for general information.

Ko ML SATWAN],
Secretary to.ihe Government of Gujarat
Legal Department,
GUJARAT ACY NO. 10 OF i983.

(First published after having teceived the assent of the Governor  in the
“Gujarat Government Gazette” on the 31st March, 1983).

An Act further to amend the Gujarat Entertainments Tax_Act, 1977,

It is hereby enacted in the Thirty-fourth year of the Republic of India
as follows :—

»

1. (I} This Act may be called the Gujarat E11berb;inments Tax Ghort
(Amendment) Act, 1983, title and

() It shall come into foree on such date as the State Govarnment may, mm
by notification in the Qfficial Gazette, "appoint.

Guj. 2. In the Gu]arat Entertainments Tax Aet, 1977, in section 3, in Amend-
};‘,?,f sub-section (14), in the Explanation, in clauses (1) and (2) for the ﬁgures' ment of
“20,000” the figures “10,000” shall be substituted. :‘}‘%‘;‘;31 6
16-1 i of 1871,
[V_-—Extm-—-lﬁ

PRINTED AT THE GOVERNMENT CENTRAL PRESS., GANDHINAGAR.



Exira No. 18 . - REGISTERED NO. G/GNR;2

The Gujarat Government Gaette
EXTRAORDINARY

PUBLISHED BY AUTHORITY

—

"Vol. XXV] WEDNESDAY, APRIL 13, 1084/CAITRA 29, 1906

[

Separate paging is given fo this Part in order that it may be
filed as a separate compilation.

PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Govemor.

The following Act of the Gujarat Legislature having been as sented
to by the Governor on the 16th April, 1984 is hereby published for
general information.

. J.P. VASAVADA, _
Joint Secretary to the Government of Gujarat,
' Legal Department.

GUJARAT ACT NO. 14 OF 1984

(First published, after having received the assent of the Governor
in the “Gujarat Government Gazette” on the *18th April, 1984.)

An Act further to amend the Gujarat Entertainments Tax Act, 1977.
. It is hereby enacted in the Thirty-fifth Year of the Republic of India

as follows:—
1. (1) This Act may be called the Gujarat Entertainments Tax fila"a‘“
( Amendment) Act, 1984. fitle,

COmmenee-
(9) Tt shall come into force on such date as the State Government ™"
may, by notification in the Official Gazette, appoint. _
2. In the Gujarat Entertainments Tax Act, 1977 (hereinafter referred Oﬁfmldms
uj. ¢ toas “the principal Aet”), in section 2, in clause (%}, for the words and section 2
gg-,,n fignres “under section 3 or section 4’ the words, f_igures and letter “under glf ?st!!'i.u
e seetion 3 or section 4 or section 6A” shall be substituted, p
18-1
IV-BEx-18—1
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3. In the principal Act, afser section 6, the following section shall be

_ ingerted, namely:— g

“6A, (I} There shall be levied and paid to the State Government,
a tax on an entertainnent by video cassette recorder or video cassette
player on television or videoscope caleulated at the following rates,
namely:—

(a) in any plee of entertainment other than that menticned in
clause (b),—

(I) within tie Imits of a local area, the population of which as
ascertained at the last preceding census and notified by the State
Government in the Official Gozetle after such  census is more than
100,000, two rupecs per seat in such place of entertainment;

(I[} within the limils of a local area, the population of which
as ascertained ¢t the last preceding census and nctified by the State
Government  in the Official Gazetle after such census is more than
50,000 but not more than 1,00,000, one rupce per seab in such place
of entertainment; : :

(III) in any other area, seventy paise per seat in such place of
catertaimment,

(b) in any omnibus which is used in the State exclusively as con-
tract carriage having provision for entertainment by video cassette re-
corder or video cassette player on television or videoscope, fwo rupees
per seat in the omnibus, i

(2) TFor the purpose of levy of tax under this  section, it shall be
presumed that— : .

(a) in the case of a place of entertainment falling under clause (a)
of sub-section (1), a proprietor = provides atlezst three enterfainments
‘on every day, and

{(b) in the case of any omnibus  falling under  clause (b) of sub-
gection (I), a proprictor provides atleast one entertainment on every
day;

wiless the proprietor otherwise informs the prescribed officer at

such time aund in such manuer as may be preseribed.

(3) (¢) Notwithstanding anything contained in clanse (a) of sub-see-
tion (1) every proprietor to whom any of the provisions of thet clause .. 4
apply. shall have an option of payment of tax at the rates specified in of
clause {d) to be exercised as provided in clanse (b} within mmeby days 1984
Piom the date of the commencement of the Gujarat Entertainments Tax Lo
(Amendment) Act, 1984 and any person who  Dbeccmes such proprietor
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after  that date may exercise such option within sixty days from such
date.

(8) A proprietor desiring to exercise an option referred to in clause ()
shall make an application to the prescribed officer in such form as may
be prescribed, to permit him to make in lieu of amount of tax payable by
him under clauso (a) of sab-sestion (I), payment of tax at the rates
specified in clause (d).

(¢) Onan application made under clause (b), the preseribed officer may
grant such permission and thereupon subject to clause (e}, the payment
of tax shall be made accordingly. '

(@) Where a proprietor has been permitted to pay tax under clause (c),
e shall beliable to pay monthly at the following rates, namely:—.

In the case of a place of entertainment within the local limits of a
local area referred to—

(I) in sub-clause (I} of clause (a) of sub-section (7)—

{) five rupees per seat per day where the proprietor has declared
that he holds not more than three entertainments perday; and

(3} six rupees per seat per day where the proprietor has de-
clared that he holds more than three entertainments perday;

(2) in sub-clause (II) of clause (¢) of sub-section (I}—

(t) three rupees per scat per day where the proprietor has declared
that he holds not more than three entertainments per day ; and

(23) four rupees per seat per day- where the proprietor has deelared
that he holds more than three entertainmnents per day;

(3) in sub-clause (III) of clause (a) of sub-section (I)—

(#) two rupees fifty paise per seat per day where the proprietor
has declared that he holds not more than three entertainments per
day ; and

{i7) three rupees per seat per day where the. proprietor has de-
clared that he holds more than three entertainments perday.

(e) A proprietor who has opted for payment of tax under clause (q), may
at any time bub not before the expiry of a period of twelve months, by a
notice in such forin as may be preseribed, addressed to the preseribed officer,
revoke his option from the commencement of any month following that in
which the notice is given.

(4) For the purpose of levy of tax under sub-section (1) every
proprietor shall furnish such returas to the prescribed officer in such manner
for such period and before such dateasmay be preseribed.

{8) Save as otherwise provided in sub-sections {I) to (4), the Provisions

of this Act (except sections 3, 4, and 8) and the rules made thereunder shall,

- 80 far as may be, apply in relation to the tax leviable under sub-section (1)
as they apply in relation to the tax leviable under sections 3 and 4.7,

—— e

‘PRINTED AT THE GOVERNMENT CENTRAL FRESS, GANDHINAGAR. .
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PART IV

* Acts of the Gujarat Legistature and Ordinances- promuigated and
Regulations made by the Govemor. o

e —

... The following .Act of the Gujarat Legislature havng been assented to by
the Governor on the 27th "\Iarch 1986 is hereby - published for, general in-
formatlon : S

., J. P, VABAVADA,
- Secretary to" the Governmient, of Gu]arat

. Legal Department.

GUJARAT ACT NO. 13 of 1986

(First “published, after having . received the assent of the Governor i in

he “Gujarat Government Glazette” on the 27th March, 1986)
_THE GUIARAT ENT_ERTAINMDNTS TAX (AMERDMENT) ACT, 1986,

AN ACT '
fm-ther to amend the Gujarat Entertasnments Taz Adl, 1977.

CTbis hereby enacted in the Thirty-seventh Year of the Republic of India,

. a8 follows —
. 1. (7) This Act may be called the Gujarat Entertainments Tax (Amend- " \
ment) Act, 1986. ' Enan title.
QOmmenog-

@) Tt shall come into force on such date as the State Govemment may, mest.
by nctlflcatlon in the Official Gazeite, appoint.

%“!‘;'f 2, In section 3 of the Gujarat Entertainments Tax Act, 1977, in sub-sec- Amenidment
j977,  ction (7), in‘clause {a), Tor sub-clanses:(I); {tT) and .(III), the following shall . gf‘&ui on 3
be- suhstltuted namely:— of Guj..
11-1 :

1V=Exira 11-1
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) mhmmmmwmthepopmmom“ as asoer-”
tained ab the last preceding census-snd notified by the Btatl. Govomment
mtheOﬁmalGMeaftermohoensusmmomthanloo —

(5) out of the first 100 paise of tho payment for admjﬁbn or any
pnrt themof, 40 percent of such payment ; _

(%3 out of the next 100 uE&me of the payment for admmlotn or any
part thereof, 50 percent ofsuch payment;

(W) - oith of the mext 200 paiso of the payment for a&mise_ﬁon or any
partthmof so peroent ofsueh payment;

(i} out of the next a.monnt'. of the payment for admlaslon to say
exbenﬁ, 65 percent of such payment,

(II) in any other area (not being a dealgnated ares or a specified area
in-so far ag an ontertamment by cinema is concerned,)—

() out of the first 100 paise of the payment for admission or any part
thereof 86 peroent of suoh payment;

 (#) .out.of the next 100 paise of the payment for admmmon or any
part thereof, 456 percent of such payment;

{#%) out of the next 200 paise of the payment for admission or any
~ part thereof, 66 percent of such payment;

() out. of the next amount of the payment for admission to any
extent, 60 percent of such pa.yment

GOVERMWENT CENTRAL - PRESS, GANDHINAGAR.
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Acts of the Gujarst Legislature -and ..Ordiﬁanees_promulgated and
" Regolations made hy the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 4th April, 1987 is hereby published “for general information.”

" J. P. VASAVADA, !

Secretary to the Government of Gujarat,-
% Legal Department.

"GUJARAT AC"I‘ NO. 18 OF 1987

( First published, after having received the assent of the Governor in the
“(Gujarat Government Gazefte” on the 4th April, 1987.) :

‘An Act further to amend the Gu]'arat Entertainments Tax Act, 1977,

J_I'lt is hereby enacted in the Thirty-eighth Yéar of the Republic of India as
follows : — ' ' : o '
1. () This Act may be calied the Gujarat Entertainments Tax (A!ﬁendment) Slwrii bitlo
Act, 1987, : ' : _ and
. OmMeEnces
: . maeeh

(2) It shall come into force on such date as the State Government may bf
notification in the Official Guzette, appoint. _ _
IV-Extra-18-1
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Amendment 2. In the Gujarat Entertainments Tax Act, 1977 (hereinafter referred to as “the Guj.

::ohon Bof principal Act”), in section 6, in sub-section (1), for the words “a proprietor of ig,,??‘_

, g';;’ 16 of any entertainment”, the words, brackets, figures and letter “a proprietor of any .
entertainment, other than the entertainment to which sub- section (3) of section

6A. applies” shall be substituted.

" Amend-" 3. In the principal Act, in section -6A,—-
ment of : .

section 6A

of Gaj. 16

of 1977 (1) sub-sections (f) and (2) shall be deleted;
(2) in sub-section (3)—

(@) for clause (4), the following clause shall be substituted, namely:—

“(a) Notwithstanding anything contained in clause (g} of sub-section
(1) of section 3, every proprietor of an entertainment by video casset-
te recorder or video casselte player on television or videoscope shall have
an option of payment of tax at the rate specified in clause (d) to be
exercised as provided in clause (b) within ninety days from the date of
commencement of the Gujarat Entertainments Tax (Amendment) Act, 1987 ¢
and any person who becomes such proprietor after that date may- exercise 1937-

- such option within sixty days from the date on which he becomes such

proprietor:

Guj.

Provided that any option exercised immediately before the commence-
ment of the Gujarat Entertainments Tax (Amendment) Act, 1987 by a:,}fl }'_
proprietor to whom_this clause applies shall be deemed to be an option 1987,
- exercised under this clause until it is revoked under clause (e).”:

(&) in clause {b), for the words, brackets, letter and figure “under 'clause
(a) of sub-section (7)”, the words, brackets, letter and figures “under clause
= () of sub-section (I) of section 3” shall be substltuted

“{c) in clause {(d),

(/) in sub-clauses (f) and (2), for the words, brackets and figure “of
L sub-gection (7)”, the’ words, brackets and ﬁgures “of sub-section (1) of
SR sectlon 3” ghall be substituted;

- (i) sub-clause (3) shall be deleted; -
(9) sub-sections () and (5) shall be deleted. .

GOVERNMENT CHNTRAL PRESS, GANDHINAGAR.
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r.fhan the' entertamue
-this seetxon and" sha]l be substlmted.

e ‘*(2) _=Notwnhstandmg anythmg conlained in suhsecuon (l) of seetion'3
evesry propnetor of -a cinema. in & designated ares -

e_-Gujarat Enter_ta ents Tax (Amendment) i ef
who becomes a. pmprxetor on any-’ day after . 1089,- :
'_ the. date of such commencement Ay exercise :such® optmn withm nugety days
' -‘irom the day on whleh he becomes the prbpnetor S

Aet; 1989 and.any peme;z




after 15 mt_mom than 0000
from a,ny other 1ooal- ated. e population
' -the" precedm’g ceiwus Iand notified by the_-S to
ent in-the Offu:ia! Gagette’ aftar such census m*'mom _thaxi. 30000

! means: a-local: e the p pulaﬁorof”.
W : at the la,st prgeedmg eensus “afid” notlﬁed by :the. -State: o
Govemment..m ‘the. Ofﬁcral Gazme affer such’ census, i miore; than 10000 but -

not omy, thgn 3000Q. arid_ which i is'not -wl.thm 3. kllometers E:Om “any- ol.her-’-‘_' =
-local area the:’ population, of which, .as asceftained at ths last [preceding consys - -

\ anﬂ noﬂﬁed by the Statq Gover __j'em in: 'the Oﬁiciat Gazerr Aafter svich. consus;

=T

] (3) tha expresslon gross tax oollecnon ‘néans. theamount of tax that Would o _}_'3 L
o ilave beeri lowable at the mtes speclﬁed in ifem; (I.l) of c!ause (a) of sub- sechon-"

¢ “of piymient - fo
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of twelve months from the date of commencement of option give a notice im -
‘such form and in such manner as may be prescribed, addressed to the prescri--
bed officer, to revoke his option. :

Provided that any proprietor of a cinema who has opted for payment of
tax at any time before the assent to the Gujarat Entertainments Tax (Amend-
ment} Act, 1989 is first published in the Official Gazette may at any time
“but not before the expiry of a period of three months from the date of
commencement of option give such notice to revoke the. option;

(t) The upt:mn shall stand revoked on the expiry of t‘mrt_v days after
the receipt of notice by the prescribed Uiﬁccr under clause (a).”. -

{¢) Notwithstanding anything cantamad in -sub-section ILZ}._. a proprietor:
of a cimema who has revoked his option, may at any time but not before
the expiry of a period of twelve months from the date of revocation of the .
option exercise the option referred to in”that sub-section.

-ﬁm“ﬂdﬁ 4. In the principal Act, in section ﬁﬂ in ‘sub-section (3),—
m 6A (f} in clause (a}— :
3?;%15 . (a) for the words, brackets and figures “Gujarat Entertainments Tax Guj.1¢-
_ (Amendment) Act, 1987” occurring at two places, the words, brackets and of
> fizures “Gujarat Entertainments Tax' (Amendment) ﬁct 1989  shall ba““'
' substituted;

{(b) for the v.ords “sixty ﬁa}s the words “ninety days” shall be _sﬁb-
stituted;

(c) the following proviso shall be added at the end, namely -1 —

“Provided further that an application made under clause (b) may be
entertained by the prescribed officer after the expiry of the period specified
* in this clause if the applicant satisfies the prescribed officer that he had =
suﬂicig-ht cause for not making application within such period.

"(2) for clause (d), the following clause shall be substituted, namely:—

“(d) Where a prppri&mr has been permitted to pay tax under clause (),
he shall be liable to pay tax in advance latest by the 15th day of the month
preceding the month to which the tax rdates, at the fnﬂnwing rates, namely'-

Where he holds entertainment in an auditorium, the sitting capacity of*
which —

z (1] does not exceed 30 se-ats at the rate of Rs. 750 per month or fnr
: pari of a month;

5 (i) exceeds 30 seats but does not mmd 50 seats, at the rate of Rs. .
1000 per month or for part of a month; :

(i1} exceeds 50 seats but ‘does not exceed 75 seats, at the rate of Re...
1250 per mcmth or, fm' part “of a month;
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(iv) exceeds Tﬂmmhuxdoesﬂm“cmd 100 seats, atthemteo!ﬂl
1500 per month or for part of a month;

(v) exceeds 100 seats but does not exceed 125 seats, at the rate of Rs.
zﬂml:ernmthm*forpmtntammﬂl”

(3) for clause (g), the following clauses shall be subsututad namsly -—

“(e) (i) A proprietor who has opted for payment of tax under clause (a)
may, at any time but not before the expiry of a period of -twelve months
from the date of the commencement of option give a notice in such form
and in such manner as may be prescribed, addressed to the prescribed
-officer, to revoke his option; :

Provided that any proprietor who has opted for payment of tax at any
time before the assent to the Gujarat Entertainments Tax (Amendment)
- Act, 1989 is first published in the Official Gazerte may at any time but not
before the expiry of a period of three months from the date of commence-
ment of option give such notice to revoke the option.

(i) The option shall stand revoked on-the expiry of thirty days after
;the receipt of notice by the presi:rlbad officer under sub-clause (7).

(f) Notwithstanding anything contained in clause (g), proprietor who has
revoked his option may. at any time but not before the expiry of a period
of twelve months from thedate of revocation of the option, exercise the
option referred to in that clause.”. .

5. 1In the principal Act, in section 9, for suh section (6), the followmg shall be &Mﬂ

substituted, namely:— of -

“(6) The provisions of sub-sections (I) to {5} shall, so far as may be, apply o
in any case where for any reason, tax under section 6 or 6A has ucapell mw.

aszessment.”.
6. In the principal Act, in section 13, in sub-section (3), in.thn proviso, for Amead.
the words “two years”, the words “ninety days” shall be substituted. ;‘“ .
: o 1% of Gu
18 of
1977.

7. In the principal Act, in section 15, for the words “with fine which may Amend-
extend to five hundred rupees”, the words “with imprisonment for a term which T

may extend to six months or with fine whmh may extend to one thcrusand rupees ﬁm_
or with both™ shall be substimted. : 16 of
1977,

8. In the principal Act, in section 16, for the words “with fine which may Amend.
extend to five hundred rupees™, the words “with imprisonment for a term which ment
may extend to six months or with fine which may extend to one thousand rupecs of seqlien

or with buth." ghall be subsntumd :2 ; Eui.

! 1977,
iV-Exira-10-2



_-:-(i) : a; “suim ‘of money not less than one thousand mpeea but not mooe"._
thantwothousandrupees or o S

(u'} double the amount of the tax payable. _3' . i

whlchever is greater. THEN

(2) i clause (b), for the "vvords “two hundred rupees the wm-ds one'. o \
thousand rupees-, shall be subsmu:ed, R . R

'10 :In the pnnclpal Act, after aecuonzo the to]lomng new aections sha]l bg -

“20A Whereapropnetor- w SRR " SR Impouﬁon

ﬁ - - ._ ‘-.
o (a) ﬁaﬂstopayanytaxmdudinganypemltyormtemt due trom»hun pmlﬂuln
g under any promlons of this, Act, o P T omtaows. .

. the 1o cms _'onty ‘&mpowered Bem. xI
- 'to. grant hoences" under’_the Bombay Cifemas’ (Reguktition) Acts’ 1953 to revoke“‘”‘&
,or suapend tlie hoeoce granted to the proprietor under that Act. DT LT
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Acts of tle Gujarat Legnlntute and Ordinancey promulgated and
Regulations made by the Gnvemor.

The followmg Act of*the Gujarat Legislature having been assented io by the
Goverhor on the 31st July, 1990 is hereby published for general information. |

R. M. MEI-ITA,
Secretary to the Government of Gu]arat
: Legal Deparlment

GUJARAT ACT NO. ll OF 1990,

(First published, after havlng received the assent of the Governor in the
“Gujarat Governnient Gazette” on the 31st July, 1990). . :

v - AN ACT
A further to amend the Gujarat EMertainmems Tax Act, 1977,

It is hereby enacted in the Forty-ﬁrst Year of the Republic of India as
follows :—

1. (I) This Act may be q:al.led the Gujarat Entertainments Tax (Amend- Short title
ment) Act, 1990. - and comire

(2) It shall come info force on such date as the State Government may, by encentent,

_- _' notuﬁcatlon in the Official Gazette, appoint,

o . 14-1 : ' _ : )
Ex.-IV-M'. . _ . - -
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'A'niend- : 2.- In the Gujarat Entertainments Tax Act. 19‘?7 in sectlon 6A in sub—sec- 18 of
.. me‘ni'v oge tion (3), in clause ()— . e 9%

of Guj 16 - in item- (i), for the letters and ﬁgure's “Rs ?50” tho. letters and ﬁgures
of 19T7.~ “Rs. 1500” shall be subslltuted

2) - in item (i), tor the letters and ﬁgures “Rs; 1000" the lettors and ﬁgures
“Rs 2000 shall be substituted; o
. (3 in item (i), for the letters and ﬁgures' "Rs 1250” the‘letters and
ﬁgures “Rs. 2500” shall be substltuted : -

@@ -in item (iv), for the letters and ﬁgum “Rs. 15007, the letters and
figures “Rs 3000" shall be substltuted . '

) 111 item (v}, for the letters and ﬁgures “Rs. 20007, the letters and figures
“Rs 4000” shall be substxtuted - o

Y
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M&&nﬂll place are linked by metallic coaxial cable or optic-fibre cable to a esm-

tral system called the head-end, on payment by the eonnection holder of any con-
tribution or auhscnptmn or msta.ﬂatmn charges or eomnnection charges or a.ny othar
charges collected in any manner whatsoever;”

(2) after clause (¢), the following clause shall be inserfed, namely:—

“(pe) ““cable televizsion” means a system organized on payment by a connection
holder of any contribution or subscripion or installation charges or connecfion char=
‘ges or any other charges collected in any manner whatsoever, for exhibition of
films or moving pictures or series of pictures or serials by means of transmission of
television signals by wire where subseriber’s televisiomr set is linked by metallie
coaxial cable or optic-fibre cable to a central system called the head-end, by using a
video casette or disc or both, recorder or player or similar sich apparatus on which
pre-recorded video cassettes or discs -or both are played or replayed and the films
or moving pictures or series of pictures or serials of any olher programme which
are viewed and heard on the television receiving set at a residential or nun-rau—
dential Place of a conneetion holder;” ;

{(3) in clause (¢), fﬁlluwiu'g shall be added ab the end, namely:--

%or in the casze of television exhibition m"s]:u the aid of any type of a.nteama, with
a cable network attached o it or cable television, for which persons are required
to make payment by way of confribution or subscription or installation charges or
connection oharges or any other charges collected in any manner whatsoever,

Emplcm&:wn —For the purpose of this clause, the expression “exhibition” includes
any exhibition by cinematograph including video exhibition or television exhibition with
the aid of any type of antenna with a cable network attached to it or cable television™;

() in clause (g), after the subuclaus_a {vi), the following sub-clanse sha.li be maertred,

namely;—

~ “(vii) 'any payment made by a person by way of contribution or subscription or
installation charges or connection charges or any other charges collected in any
manner whatsoever for television exhibition with the aid of any type of a.n‘t-en_ua.
with a cable network attached to it or cable television:”;

-

{8) _for clause (j), the failowmg shall be sul:stltuted namal}'--~

“(7) “proprietor” in relation to any antertmnment, includes the owner thereof
and any peérson—

(#) responsible for, or far the time being in charge of, the mana,gemant
thereof, or _

" (i) connected in whatsoever manner with the organisation of the entrartam
ment for any duration, or

{4#9¢) charged or entrusted or authﬂnse& mth the Wu:brk of admission to the
entertainment, or

(iv) responsible for, or for the time being in charge of, management

of providing or maintaining oropmtmgﬂablem&&hm from any type of antenna
or cable television;

whether or not he has obtained licence or Certificate of Rag:stratmn, if a.ny, for
such enfertainment uader any law for hh@ time beingin foree;"”

(6) for olause (k), the follumgsha.ﬂba suhstxtnted, namely i—
“(E) “tax” means a tax levied under this Act.”. ;
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LIX of
1949,

of 1964,
II of

ticn.

Power to
revoke oz
suspend
thu:P Certd=
ficate of
Registra-
tion.
Amend-
ment of
section T of
Guj. 16 of
1977.

Amend-
menh

section 8 '

of Guj.
16 of
1977.

_W.-Fﬁ' the purpose of -this sechion,—
: [a}. the expression “uzﬁan atea” means—

(i) a City as constituted for the tlme bmng‘ul.dor the Bt:-mha}f Pru'rmmai Muniei-
* pal Corporations Ack, 1949; : :

(i) amumc:.pal boruugh or a notified area as constituted or as dermed to h;a.w_ :

~ been uonstltubad forthe tims Taemg under the Gujarat Mummpaht:es Aﬂt 1963;.

L

1924;

{b) the expresmcm “other area” means the area whmh is not covered b;r uﬂan

ared;

ey “quartér IMEEDs & permd of three m-:rnths ﬁummenmlng on th.e 1st day of .&}ﬂl
st day of July, 1st day of Cctober or the lst day of January of each year ;and
_the term “quarterly” shall be -:.uns’smed accordingly;

(d) the number of cﬂnneﬁtmn holders E.h&il be considered 'as on the Ist April of
every xyear '=.;-.’__ e g_- :

; E[: [IJ N’a gmpnemx providing an entertainment with the 5id of ar y type. of anterna
or cable television shall cafry on television exhibition without obtaining & valid

Certl.ﬁ;cate of Registration from the Collector of Entertainments Tax.

{2} The provisions of sub-section A1) shall not be deemed to have been mntra?ened

if the proprietor having applied. for such registration as provided in this section within -

(#i) a cantonment as mnﬂﬂmd for the trlme hemg under the Cantonments Act,

Guf. 13

three months from the date of the commencement of the Gujarat- Entertainments Tex 1998,

(Amendment) Act, 1993, carries on television exhibition with the aid of any t.}pe of

* antenna with & n,able network attached to it or cable television,

(3) Every proprietor providing an entqrtamment with the aid of an]r type of
antenna or cable television shall a &);ply in such form, in such manner and on payment
ofsuch fee as may be prescribed to the -Collectorof Entertmnmﬂnta Tax of the dmtnet

- where the place of entertainment is situate.

{4} If the Collector of Entertammenta Ta,x is-satizfied that the requeme:nts of pmﬂ-
sions of this Act and the rules made t.hereunder have been mmphed mth he shall issue
a Certificate of Registration. :

oy

- 6D. In the event of any cuntmventmn by the holder of Certificate of Registration of
any of the provision of this Act or rules made thereunder or any of the conditions or
restriction upon or subject to which Certificate of Registration is gra.ntad or in the
public interest, the Collector of Entertainments Tax may revoke or suspend the Certifi-
cafe of Regm‘bmﬂan or suspend it for such permdﬂ he ma]r think fit.”.

5. In the principal Aect, in section 7, in sub-section (1), after the word anﬂ
“section 47, the words, figures and lett-u' “ or section E or section 6A” shall be inserted.

—

= In the principal  Act, in  section 8, sub-section (1) sﬁaﬂ ‘be renmbered as
elanse (a) of sub-section (I) of that section and after clause (a)as so re-numbered, ﬂm
following clause shall bs inserted, namely:—

“(b) - Every propristor pmﬂ&mg an entertainmet with the aid of anj' type of
antenna orcable televisionshall furnish such refurn relating to womber of connection
holders and the payment of tax, to suﬂh officer, in auﬂh.m&mer and within such -
‘peried as may h-a pl:escnhad, p
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The following Act of the Gujarat Legislature,

PART-IV

Mdhcnrulqﬂlm Ordisances promuigntsd
and euhﬂoumdebyﬁecnvu-n

Gov: ernor on the 29th July, 1995 is hereby published for general information.

KUM. H. K. JHAVER], -

Secretary 1o the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACTNO, 11 OF 1995,

(FH‘St published, after having received the assent o f the Governor in the "Gujarat

Government Gazette®n the 29th July, 1995).

Short
title and
com-
meace-
ment.

Amend

: ment of

seclion 2
of Guj,
16  of
1977,

AN ACT

further to amend the Gujarat Entertainments Tax Act, 1977,

It is hereby enacted in the Forty-sixth Year of the Republic of India as
follows :—

(1) This Act may be called the Gu]arat Entertainments Tax (Amendment)
Acl, 1995

(2) It shall come into force on such date as the State Government may, by

notification in the Official Gazette, appoint.

2. In the Gujarat Entertainments Tax Act, 1977 (hereinafter referred to as *the
principal Act’), in section 2, for clause (i), the followwg shail be substituted,
namely:--

" (i)"prescribed officer" means such officer as may be prescribed;".

IV-_Ex—12-1 12-1

having been assented to by the

Guj.

1977

16 of
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3. In the principal Act, in section 6B, for sub-sections (1) and (2), the following
Amendment  shall be substituted, namely :--
of section 68
of Guj. 16 of '*(I)Notwnhs{andmg anyhing contained in section 3, 4, 6 or 6A of this Act,
1977. where the propnelor providés entertainment by way of maintenance or operation of
cable tbnnectlons there shall be levied and paid by every proprietor, to the State
Government, for exhibition of films or moving pictures or serics of pictures or serials
or any other programme with the aid of any type of antenna or cable television, a tax
at the following ratcs, namely :—

For urban area. For other area.

(a)in case of such cable Rs. 600 per month Rs. 300 per month.
connections not
exceeding one
hundred.

(b)in case of such cable Rs. 600 plus Rs. 300 Rs. 300 plus Rs. 150
connections exceeding [for every additional for every additional
one hundred. fifty connections cr [ifty connections or

any part thereof, per any part thereof, per
month month.

(2) Where such numbers of cable connections increase in any quarter during
the financial ycar, the proprictor shall be liable io pay the tax at the rates spcc:ﬁed
under sub-section (1) for such quarter.”.

Amendmeni 4.In the principal Act, in section 6 C,---

ol seetion 6C ) .

of Guj. 16 of (1 )for the word *‘Cotiector of Entertainments Tax ', occuring al three places,
1977. . the words "prescribed officer” shall be substitted,;

{2) insub-section {3), the words "of the district where the place of entertainment
is situate” shall be deleted.

Amendment 5. In the principal Act, in section 6D, far the words **Collector of Entertain-
of section ments Tax”’, the words "prescribed officer’ shall be substituted.

6D nof Guj. :

16 of 1977,

Amendmeat 6. In the principal Act,in section 12, in sub- section {1), for the words *“Collcc-

ofsection 12 tor of Entertainments Tax"’, the words *“prescribed officer’” shall be substituted.
of Guj. 16 of
1977,

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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(@) a munmp:l i:nmngh as def'ned m clause (13} uf scctmn 2 nt‘ the G%‘l o
Gugmt Hunnpabhﬁ m:t, 19&3

" (i) a "nltage as specified hy the Gavemr nndtr clam (g) of article 243
of the Cnnsumtlm uf India; ' .

. _ {w)a‘tainh orndsh‘mtndefmed mcllme (25} or, 8s {he case maybe, G,* 18 of
dal‘.p: {5} of seciion 2 of the Gn;aml Pancha}rnis Act, 1993, :

(v)a mmnmumﬂhhmhmgummamnmmm 2011924
oA TRAT

Amesdmest of . 3, ]nlhtprmclpalhm,msmnﬁ il %
Gul; 18 of (1) in sub-section (3), for the words, brackets and flgure "in sub-section -(5)" =
: the words and lettef "in Schedule I" shall be substituted; .
{2} in sub-section (3), in lhaEngnmﬂm, for clause (i), the- fqltuwmg shall be «
-~ substituted, namai} -—
"{i) tue expressicn ’sptc.ﬂ:.d ares” maan:?- s lncal area, thf: p‘Gp!lIat'ﬁl of w
which is within the limits shown m coiumn 3 of Scneduie I against any of the
serial numbers mentioned in columa 1 mermf 2
Provided. th’a‘t w_‘n-arc any specified area is within s tadius of five kilometes .
fromany other local area, the popuiation of waich & teore thes threc lakhs, such -
‘specifi efd area shall not be construed to be 2 spect ifled area for the parpase of this
section; i e : :

R

: j‘:iﬁbﬁ;‘m‘fm e ii._ In the pxiﬁéiph]_m:t, insection BB,—. .. .-
ia gﬂ s

TEF.

=TTy} : S "
i )is sib-sevtion (i foriae nucm; rur Rl ard”, the Gesditiog "oy
e ﬂ:a.i_ﬁi.b_ﬂ! than urban area and rurai apes” shaii he. St i ke
iz} mthﬁﬂxp:’uﬁﬁ'
t‘v‘h furcmus: (..}, the iaﬂw.ngsh:]} be s hstm.!zd na...ely T

© - *{g) the expreccion “urhan i_trﬁ" means— -

r

;
L

(i = Uiy &= @sfined in oltuse (R} of metiies 2 g e ¥omo e s
Provinciai Municipal Corporations Aci, fods, - g
iy paZES T : : i# i - 4
. .{ff} 2 municipai horough 2¢ defined in cluuse {13} of secfion Zof - 7., .
the 'S‘vuja:'a! M'.*nif:ipaiitigs Ax‘:t_ 1963: o o O 1064,

(##i) 2 cantonment as constituted for the tme bemg und:er tne 3 o 1924, -_
Canianm&nliﬁm,lm" e N o b AT SR f

e T

(n') for:l&m {h}, ihﬂ jﬁhﬂﬁgm&llbﬁﬂhﬁhﬁtﬁﬂ, mmt.'" —

+ '{b}ﬁ:m mmluu'mnthumnfawﬂapmpmiﬁed
by the Governor undor ﬂam&}nf:mchw of ﬂicfon:htaﬂun
" of India : .
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i

S5 mede:t thabwhem any areaof a tﬂh@r&mﬂm amﬂ:mnf five hiumeu-cs'
Bom. LIX of [fOM any City s defined in clause. -{8) of section 2 of thr: Bombay Provincial
1949: . Municipal Corporations Act, 1949 or from any municipal borough as defiped in

clause (13) of section 2 of the Gﬂjathumcipalm Act.&%}, such, aPﬁn shall

Gn %h 34 of : ;
1964, mtbcmmtwaﬁm] area.” e R ) .,;i_.*.
5. .Inthe grmipalm for bdlg-duie 1, the. faummg shall be suhstrmted. 5,,...,,, S
mmﬂljl‘- B b ; et ; i T e e 19 J 1t
S : : "SCHEBULE 22
ke (Segsﬂcnanﬁ) > S B e R e
TN rmeEa e s
Sr Class i  V.miiof- Rate of tax for ‘Rate of tax
“~ s« _.fied - population . cinema (other . for touring °
area : " ihan louriag : cincma
S ; . cinema)
0 3 EE e 3
s h : T et ol e R
3 A i 15.000 THCRIV D57 oy 1 ERky per cent.
: % oF *mis ik ol gross tax -
3 collecton of a colizetionof &
-show multipiied . show multiplied
" by bwelve, ' by seven
ST 500 TRy ey oo TR ,‘r"‘ rewt.
005 0 ufmows B i gross
omiecligm ol 0 [ ondlectisn i 2
skow multinlied hy 5h w multinli ad l:ﬁ L g
_fourteen, seven, s
St 50001t . ThetySvest . Thirtyfiveper .
00,000 Cent. OF gross WX Cenl of gross o
wedim i T s o tax colizcrion :
ﬂi’w?' St : 'qfa T T i
By twonty-lour - pised by seven.
< 2 1,050,001 1o Borty ner ceat, Thirqy-fhrewar
- -Ejﬁriifn'f‘ﬂ af g‘u—_x_r__l:. HY B LhrL'ﬁr ,mﬁ Tavy
. cofischonofa - eoflection of z
~show muifiplied  show multipiied
by twenty-six. by seven. :
: Explanation.— Thepupnhnminmhthnmmuspaclimdmmns :hepopuh
- tion thereof as ascertained at the lastprwedlngcensus of which the rclevantﬁgures
ha‘ure been puhlished " : :
g i x I = ! 1 5 : - 5
G?m_ﬂf‘fﬂm CENTRAL PRESS, GANDHINAGAR. 2 B
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P AR T—IV

‘Acts of the Gn]arat Legislatuore and ﬂrdmanees pi'umalgntaﬂ
and Reguhtmm made by the Governor.

The [‘ollowmg Act of the Gujarat Leg;slaturc, bhaving been assented to by the Govemor
on the 30th July, 1998 is hereby published for general information.

“ KUM. H: K. JHAVERI 5
; .~ Secretary to the Govemnment of Gujarat;
" Legislative and Perliamentary Affsirs Department.
- GUJARAT ACT NO. 8 OF 1998

. (First published, after having received the assent of the Govemnor in the Gujarat
Government Gazetie on the 31st July, 1998).

AN ACT . = .
Further to amend the Gujarat Entertainments Tax Act, 1977,
Itis hereby enacted in the Forty-ninth Year of the Republic of /adia as follows :—

L. ) Ths!’-ﬂmbcuﬂedﬂmﬁnjml&wmﬂsTu{Ammdmm}Au,lm Shor title

and commence-

{2) Itshall come into force on the 1st August, 1998. m
Guj. 160£ 1677, 2. Inthe Gujarat Entertainments Tax Act, 1977 (hereinafter referred to as "the principal
Act”), afier section 3, the following new section shall be inserted, namely :— i';’.;f.'l“: ;'A“;:
_ R Guj. 16.of 1977.
“Cuia oukata- '"3A. notwithstanding anything contained in section 3, there shall notbe
1ax. levied and paid the tax to the State Government on any payment for admission 1o

entertainments specified in the Schedule IIL".

3 ]n the principal ﬁ.ﬂ, after Schedule I1, the to]lowing Schedule shall be inserted, m;::ﬁ
‘namely — p ; Guj. 16 of 1977,

; 1i—1
IV-Ex. 11-1
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" SCHEDULEI
( See section 3A. ]

(1} Al kinds of musical programmes including musical nights and opera,

(2)  All kinds of dances, '

(3)  All types of dramas and plays,

(4) . Circus,

(5) Magicshow, 1

(6)  Puppetshow and plays, :

(7)  Mushayara and Kavi Sammenlan,

(8)  Ras Garba,

(9)  Bhawaiand Ram Leela, . -

(10) Duha, Mimikri, Davare, . >

(11) . Lok Natya, = . o

(12) Any type of ex® - ition of arts, skills and things, : :

(13) Al kinds of sports excluding the sports or rides prﬁ-idnd in the water park

and holiday resorts.”.

r—;——_”

Y
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PART- IV
Acts of the Gujarat Legislature and Ordinances promulgated
- - and Regulations made by the Governor.

The following Act of the Gujarat nglslamm, having been assented to by the Governor on
the 30th March, 2000 is hereby published for general information.

Kum H. K. JHAVERI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJALRAT ACT NO. 12 of 2000.

(First Published, after having received the assent of the Governor in the Gujarat
Governmeni Gazette, on the 31st March, 2000).

: AN ACT
further to amend the Gujarat Entertainment Tax Act, 1977
Itis hmzbymaﬁedintha Fifty-first Year of the Republic of India as follows:—

1. (J) This Act may be called the Gujarat EntertainmentsTax (Amendment) Act, 2000,  Short it

and commeRce
(2) It shall come into force on the 1st April, 2000. oA -
Gup16of . 2.Inthe Gujarat Entortainments Tax Act, 1977 (hercinafier referred to as "the’  Amendment
1977. principal Act"); in section 3, ﬁnrsuh—aactluuu}thefoﬂowmshaﬂbembmnm ;mﬁ’
namely :— : of 1977.

o [l}?hemﬂﬂﬂbehﬁﬂdandpﬂﬁtnﬂuﬂﬁéﬁomm—

{ﬂ}ﬂﬂj’plymﬁxmwmm.o&nrﬂlmﬂﬂ
payment for admission referred to in clause (b), atax.anheﬁulbwmg

rates, namely —

(i)  within the limits of a local area, the population of which as
ascenainedatﬂmhst.premdhgmusandmﬁﬁndbytham

F e VEx 121 e
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PART - 1V

Acts of Gujarat Legislature and ordinances Promulgated and Regulations
made by the Governor,

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 23™ March, 2005 is hereby published for general information.:-

8. 5. PARMAR,
Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department,

GUJARAT ACT NO, 206 OF 2005,

(Iirst published, after having received the assent of the Governor in the
"Gujarat Government Gazette”, on the 23rd March, 2005).
AN ACT
Jurther to amend the Gujarat Entertainments Tax Act, 1977.

It is hercby enacted tn the Fifty-sixth Year of the Republic of India
as follows :--

i. (i) This Acl may be called the Gujarai Enieriainmenis Tax
(Amendment) Act, 2005,

(2)  lt shalt come into force on the 1™ April, 2005.

{V-Ex-20-1 20-1

Shart tifla aned

conmunencement.



20-2 GUJARAT GOVERNMENT GAZETTE EX. 23-3-2005  [PART 1V

Amendment of 2.

sectipn 3 of Guj. 16

of 1977.

Amendment of 3.

section 6 of Guj. 16 _

of 1977, (1)
(i)

In the Gujarat Entertainments Tax Act, 1977
{(hereinafter referred to as "the principal Act”), in
section 3, in sub-section (1), in clause (a), after sub-
clause (ii), the following proviso shall be inserted,
namely :-

"Provided that the payment for admission to an

entertainment shall not be less than rupees ten

per person.”.

In the principal Act, in section 6,-

to sub-section (3), the following proviso shall be
inserted, namely :-

"Provided that the payment for admission to an
¢ntertainment shall not be less than rupees five
per person.”;

in the Explanation, for the proviso to clause (i), the
following previso shall be substituted, namely :- ’

"Provided that where a specilied area 1s within
the radius of five kilometers from any other local area,
the population of which is more than the specified area.
such specificd arca shall be deemed to be within the
category of the local area with larger population.'.

Govermment Central Press, Gandhinagar,

Guj. 16 of
1977.
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PART IV
Acts Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The foliowing Act of the Gujarat Legislature, ﬁaving been assented to by
the Governor on the 15" September, 2005 is hereby published for general

information.
S. S. PARMAR,

Secretary to the Governiment of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 29 OF 2005.

(First published, after hdvmg reccived the assent of the Governor in the
“Gujarat Government Gazette,” on the 15™ September, 2005).

AN ACT

further to amend the Gujarat Entertainments Tax Act, 1977.
It is hereby cnacted in the Fifty-sixth Year of the Republic of [ndia as
ollows :-
1. (1)  This Act may be called the Gujaral Entertainmeuts Tax  Shorttitleand

(Sccond Amendment) Act, 2005. commedcement,

(2) It shall comc into forcc on the 1** October, 2005.

Guj. 16 of 2, In the Gujarat Entertainments Tax Act, 1977 (hereinatter referred to a3 Amendment of
1977, “the principal Act”), in section 2, in clause (g), in item (i), for the word section 2 of Gu:
16 of 1977.

“nvolving”, the words “not involving” shall be substituted.

"Ex.-1V-31-1 31-1
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Amendment of
section 3 of Guj.
16 of 1977.

Amendment ¢f
section 6 of Guj.
16 of 1977,

Amendment of

section 6A of Guj.

16 of 1977

Deletion of
Schedule | of
Guj. 10 of 1977.

3.

GUJARAT GOVERNMENT GAZETTE, 15-9-2005

In the principal Act, in section 3, for sub-section {1), the following

shall be substituted, namely -

(1)

2

4

“(1)  every payment for admission to an entertainment, a tax, at such
rate not exceeding fifty per ceut. of such payment, as the State
Government may, by notification in the Official Gazette, fix,
and different rates may be fixed from time to time in respect of
diffcrent classes of entertainments.”.

4, In the principal Act, in section 6, -
in sub-section (2), -

(a) for the words “specified area”, the words “rural arca other than
municipal area having population upto 15,0007 shatl be
substituted; '

(b) aftcr the proviso, the following proviso shall be added,
namely -

“provided further that any rural area having population
upto 15,000 which falls within the radius of five kilometres of
the ares having population above 15,000 shall also be deemed
within the category of the local area with larger population.”;

in sub-scction (3), for the words “the rates specified in Schedule-1”,
ile words “such rate not exceeding fifty per cent. of the payment for
admission, as the State Government may, by notification in the
Official Gazette. fix, from time to time” shall be substituted;

in sub-section (5). for the words “the rates speciticd in Schedule-1”,
the words “such rate not cxceeding fifly per ceat. of the payment for
admission, as the State Government may, by nofification n the
Official Gazette, fix, from time to time” shall be substituted;

in the Explanation, item (1) shall be deleted.

In the principal Act, in scction 6A, in sub-scction (3}, for  clause (d}.

the following shall be substituted, namely :-
“tdy  Wherc a proprictor has been permitled to pay tax under clausc

(c). be shall be liable to pay tax in advance latest by the 15" day of the month
preceding the month to wiich the fax relates, at such rate not exceeding fity
per cent. of the paymcfn for admission, as the State Government may, by
notification in the Official Gazette. fix. [rom time to time.”.

6.

in the principal Act, SCHEDULE- shail be deleted.

Government Central Press, Gandhinagar.
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Acts of Gujarat Legislature and Ordinance Promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 31st March, 2006 is hereby published for general information.

S. S. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 12 OF 2006.

(First published, after having received the assent of the Governor in the
"Gujarat Government Gazette", on the 31st March, 2006).

AN ACT
further to amend the Gujarat Entertainments Tax Act, 1977.

It is hereby enacted in the Fifty-seventh Year of the Republic of India

as follows:- :
1. (1) This Act may be called the Gujarat Entertainments Tax e
(Amendment) Act,2006. commencement.
(2) It shall come into force on the 1% April, 2006.
e L In the Gujarat Entertainments Tax Act, 1977(hereinafier referred to as S —
2k "the principal Act"), in section 3, for sub-section (1), the following sub-section :;’.';j'_"]“.s oy
shall be substituted, namely:- 1977.

"(1) There shall be levied and paid to the State Government on,-

(a) every payment for admission to an entertainment, a tax,-at
such rate not exceeding twenty-five per cent. of such payment,
as the State Government may, by notification in the Official
Gazette, fix, and different rates may be fixed in respect of
different classes of entertainments:

IV-Ex.12-1 12-1
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Provided that the payment for admission to an entertainment
shall not be less than rupees ten per person.

(b) every payment for admission of a motor vehicle into the
auditorium of a cinema known as Drive-in-Cinema, if such
payment is separately charged by the proprietor for such
admission, a tax at the rate of twenty-five per cent. of such
payment.”.

ey . 7 In the principal Act, in section 6, in sub-sections (3) and (5), for words

Gl 6 oL, "fifty per cent.", the words "twenty-five per cent." shall be substituted.

Amendment 4. In the principal Act, in section 6A, in sub-section (3), for clause (d), the

S following clause shall substituted, namely:-
"(d) Where a proprietor has been permitted to pay tax under clause
(c), he shall be liable to pay tax in advance latest by the 15" day of
the month preceding the month to which the tax relates, at the

following rates, namely:-

Where he holds entertainment in an auditorium, the sitting capacity
of which-

(i) does not exceed 30 seats, at the rate of Rs. 3000 per
month or for part of a month;

(i1) exceeds 30 seats but does not exceed 50 seats, at the rate
of Rs. 4000 per month or for part of a month;

(iii) exceeds 50 seats but does not exceed 75 seats, at the rate
of Rs. 5000 per month or for part of a month;

(iv) exceeds 75 seats but does not exceed 100 seats, at the
rate of Rs. 6000 per month or for part of a month;

(v) exceeds 100 seats but does not exceed 125 seats, at the
rate of Rs. 8000 per month or for part of a month.".

Government Central Press, Gandhinagar.
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PART 1V

Acts of the Gujarat Legislatare and Ordinances promulgated
' and Regulations made by the Governor.

The foIIIOng Act of the Gujarat Legislature, having been assented to by the Governor
on the 30“‘ March 20071 15 hcreby published for general information.

H. D. VYAS,
Secretary to the Government of Gujarat,
Leglslatlve and Parliamentary Affairs Department.

GUJARAT ACT NO. 8 OF 2007.

(First published, after having received the assent of the Governor in the
"Gujarat Government Gazette”, on the 30" March, 2007).

AN ACT
further to amend the Gujarat Entertainments Tax Act, 1977.

1t is hereby enacted n the Fifty-eighth Year of the Repubhc of
India as follows:-

1. (1) This Act may be called the Gujarat Entertamments Tax _Short title and

(Amendment) Act, 2007. “Ceinnencement.
2 I shall come into force on the 1St April, 2007.
Guj. 16 2. In the Gujarat Entertainments Tax Act, 1977, in section 10, in  Amendment

of 1977.  sub-section (2), for the words "at the rate of twenty-four per cent. per of section 10
annum”, the words "at such rate not exceeding eighteen per cent. per f Guj.16 of
annum, as the State Government may, by notification in the Official 1977,
Gazette, specify,” shail be substituted.

IV-Ex.-0-1 9-1
Government Central Press, Gandhinagar,
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PART 1V

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented
to by the Governor on the 29 July, 2009 is hereby published for general
information.

H.D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 11 OF 2009.

(First published, after having received the assent of the Governor,
in the "Gwarat Government Gazette," on the 30" July, 2009).

AN ACT
further to amend the Gujarat Entertainments Tax Act, 1977,

It is hereby enacted in the Sixtieth Year of Republic of India as
follows :-

- N (1) This Act may be called the Gujarat Entertainments Tax Short title and
(Amendment) Act, 2009. commencement.

(2) It shall come into force on the 1% August, 2009.

IV-Ex., 12-1 12-1
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Alftnﬂmtnf ﬂ}' 2. In the Gujarat Entertainments Tax Act, 1977 (hercinafier referred  Guj. 16081977,
"“m‘;: ?rlg:;‘ to as “the principal Act™), in section 2, -
Lo .

(1)  after clause (d), the following clause shall be inserted, namely :-

*(dd) “Direct-To-Home (DTH) Broadcasting Service” means a
system of distribution of multi-channel television
programmes in Ku Band by using a Satellitc system, by
providing television signals direct to the subscniber’s
premises without passing through an intermediary such as
cable operator.

Explanation.- Tor the purpose of this clause and
clause (g), “Ku Band” ordinarily means the 11.7 - 12.7
Ghz (Gigaheriz) frequency band which splits into two
scgments, viz. the first having the frequency of 11.7 -
12.7 Ghz. known as FSS (Fixed Satellite Service) and the
other having the frequency of 12.2 - 12.7 Ghz, known as
BSS (Broadcasting Satellite Service), or it may have such
other band width as may be approved by the Government
of India from time to time;";

(2)  in clause (e) and in the Explanation thercunder, after the words
“cable television”, the words, brackets and letters “or Direct—To-Home
(DTH) Broadcasting Service™ shall be inserted;

(3) in clause (g), after sub-clause (vii), the following sub-clause shall
be inserted, namely :-

*(viii) any payment made by a person to the proprictor of a
Direct-To-Home (DTH) Broadcasting Service by way of contribution.
subscription, installation charges or connection charges, or any other
charges collected in any manner whatsoever for Direct—To-Home (DTH)
Broadcasting Service with the aid of any type of set top box or any other
instrument of like nature which connects television set at a residential or
non-residential or any other place of connection-holder directly to the
Satellite:”;

(4)  after clause (g), the following new clause shall be inserted,
namely :-

“(gg) “place of entertainment” includes a house, building, tent
or any other place where the books of account, ticket books and other
relevant records pertaining to the entertainment or periaining to the
management of providing cable connections from any type of antenna or
cable television or pertaining to the management of providing Direct-To-
Home (DTH) Broadcasting Service are kept or are believed to have been
kept;™: '
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(5)  in clause (j), after sub-clause (iii). the following sub-clause shall
be inserted. namely :-

“(iii-a) a company registered under the Companies Act, 1956, having
license to provide Direct-To-Home (DTH) Broadcasting Service
by the Government of India under section 4 of the Telegraph Act,
1885 and the Wireless Telegraphy Act, 1933 or:™;

(6)  afier clause (j). the following clause shall be inserted, namely :-

“(11) “set top box"” means an apparatus connected to a
television set at a residential or non- residential or any
other place which receives encrypted television signals
through dish antenna from satellite directly and provides
decrypted television signals to the television set, which
enables the viewers to tune into multi channel television
programmes in Ku Band, on payment, by the connection-
holder, of the charges collected mm any  manner
whatsoever by the proprietor.”.

3. In the principal Act, in section 6C. -

() in sub-section (1), after the words “cable television™, the words
*“or Direct-To-Home (DTH) Broadcasting Service™ shall be inserted;

(2)  afier sub-section (2), the following sub-scction shall be inscried,
namely :-

*{(2A) The provisions of sub-section (1) shall not be deemed to
have been contravened if the proprictor having applied for such
registration as provided in this section within three months from the
date of the commencement of the Gujarat Entertainments Tax
(Amendment) Act, 2009, carries on television exhibition with the aid of
Director-To-Home (DTH) Broadcasting Service.”;

(3)  in sub-section (3), after the words “cable television™, the words
“or Direct-To-Home (DTH) Broadcasting Service™ shall be inserted.

4. In the principal Act, after section 6D, the following section shall
be inserted, namely :-

“6E. (1) Notwithstanding anything contained in section 3, 4. 6, 6A or
6B or any other provisions of this Act, there shall be levied and paid, by
the proprietor of every Direct—To-Home (DTH) Broadcasting Service,
to the State Government, the entertainments tax, per television set
which receives radio frequency signals for exhibition of films or
moving pictures or series of pictures with the aid of a set top box or
any other apparatus attached to it for securing transmission through
Direct-To-Home (DTH) Broadcasting Service, a tax at the annual rate

Amendment of
section 6C of
Guj. 16 of 1977.

Insertion of new
section 6F in
Guj. 16 of 1977.
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of Rs.200 per television set for which such proprietor has provided
Direct-To-Home (DTH) Broadcasting Service connection.

(2)  Where the number of Direct~=To-Home (DTH) connection
holders increase in any month during the financial year, the proprictor
shall be liable to pay the tax proportionately in the manner as may be
prescribed.

(3) The tax leviable under this section shall be paid in advance in
quarterly installment of one-fourth of the annual rate within such period
and in such manner as may be prescribed.

Expianation.- For the purposc of this section, ‘quarter’ means a
period of three months commencing on the 1% day of April, 1" day of
July, 1¥ day of October or the 1* day of January of each year; and the
term “quarterly” shall be construed accordingly.”.
Amendmentof 5 |y the principal Act, in section 8, in sub-section (1) in clause (b),
mm;:ﬂf;:;;’ afier the words “cable television™, the words, brackets and letters “or
" Direct-To-Home (DTH) Broadcasting Service™ shall be inserted.

Amendmentof §, In the principal Act, in section 9,
section 9 of Guj.

16071977 (1) in sub-section (1), after the figure and letter “6B™ occurring at

two places, the word, figure and letter “or 6L shall be
inserted;

(2) in sub-section (6), for the word, figures and letters “6A or
6B”, the word, figures and letters “6A, 6B or 6E™ shall be
substituted;

(3)  in the marginal note, the word, figure and letter “or 6E™ shall
be added at the end.

Amendmentof 7, In the principal Act, in section 23, in sub-section (1) after the
seetion 23 of Guj.  yords “cable television”, the words “or with the Direct-To-Home (DTH)
16 oF1977.  Broadcasting Service” shall be inserted.

Amendment of  §, In the principal Act, in section 31, in sub-section (2). in clause

section 31 of Guj. (a1 after the figure and letter “6B™, the word, figure and letter “or 6E”
16 of 1977. shall be inserted.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART 1V

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to

by the Governor on the 30" March, 2013 is hereby published for general
information.

C. J. GOTHI,

Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 7 OF 2013.

(First published, after having received the assent of the Governor, in
the "Gujarat Government Gazette", on the 30™ March, 2013).

AN ACT |
further to amend the Gujarat Entertainments Tax Act, 1977.

It 1s hereby enacted 1n the Sixty-fourth Year of the Republic of India as
follows:- ' -

1. (1) This Act may be called the Gujarat Entertainments Tax (Amendment) Short title and
Act, 2013. _ ' commencement.

(2) It shall come into force on thel® April, 2013.

[V-EX-7 7-1
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Amendment of 2.  In the Gujarat Entertainments Tax Act, 1977, 1n section 6A, in sub- Guj. 16 of

section O A of section (3)_5 _ 1977.
Guj. 16 of 1977.

(1) tor clause (a) and the provisos thereunder, the following clause and
proviso shall be substituted, namely:-

“(a) Notwithstanding anything contained in clause (a) of sub-

section (1) of section 3, every proprietor of an entertainment by

video cinema having obtained the licence under the Gujarat OGuj. 21 of

Cinemas (Regulation) Act, 2004, shall have an option of payment 2004.

of tax, subject to conditions specitied herein below, at the rates

specified in clause (d), to be exercised as provided in clause (b) Gui
e : uj. 7 of

within ninety days from the date of commencement of the Gujarat 4413

Entertainments Tax (Amendment) Act, 2013 and any person who

becomes such proprietor thereafter may exercise such option

within ninety days from the date on which he becomes such

proprietor: '

Conditions:

(1) The rate of admission into the place of entertainment shall not
be more than rupees 30 per person, |
(2) There shall not be more than one screen in the place of
entertainment,
(3) The number of seats in the entertainment place shall not be
more than 125,
(4) The exhibition of films to the public in the place of
entertainment can be done by using any kind of legitimate
technology subject to full compliance of the provisions of the 37 of 1952.

Cinematograph Act, 1952 and the rules made thereunder and 14 of 1957.
the Copyright Act, 1957:

Provided that an application made under clause (b) may be
entertained by the prescribed officer after the expiry of the period
specified in this clause if the applicant satisfies the prescribed officer
that he had sufficient cause for not making application within such
period.”;

(2) in clause (e), the proviso to sub-clause (1) shall be deleted.

Government Central Press, Gandhinagar
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PART 1V

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

* The following Act of the Gujarat Legislature, having been assented to
by the Governor on the 25" July, 2014 is hereby published for general

information.
C.J.Gothi,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.
GUJARAT ACT NO. 10 OF 2014.
. (First published, after having received the assent of the Governor, in

the "Gujarat Government Gazette”, on the 28™ July, 2014).

AN ACT
further to amend certain taxation laws.

It is hereby enacted in the Sixty-fifth Year of the Republic of India as
follows:-

1. This Act may be called the Gujarat Taxation Laws (Amendment) Act, Short title.
2014. v

2. Each of the Acts specified in the second column of the Schedule shall Amendment of

be amended in the manner and to the extent specified against it in the third certain taxation
column thereof. ' laws.

IV-Ex.,-10-1 10-1
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SCHEDULE

Sr. Short title Extent of Amendment.

No.

1 2 8

1. | The Gujarat State Insertion of |In the Gujarat State Tax on
Tax on Professions, | new section Professions, Trades, Callings and
Trades, Callings . | 17Ain Employments Act, 1976, after
and Employments President’s section 17, the following section
Act, 1976. Act No. 11 of | shall be inserted, namely :-
(President’s Act No. 1976.
11 of 1976)

Tax to be first | «]7A,  Notwithstanding anything
charge on | 4 e contrary contained in any law
property. x - <

for the time being in force, any
amount payable by a person on
account of tax, interest or penalty
for which he is liable to pay to the
Government, shall be a first charge
on the property of such person.”.
2. | The Gujarat Insertion of | In the Gujarat Entertainments Tax
Entertainments Tax | new section Act, 1977, after section 19, the
Act, 1977. 19A in Guj. following section shall be inserted,
(Guj. 16 of 1977) 16 of 1977. namely :-

Tax tobefirst | «19A,  Notwithstanding anything
charge on . :
ooty to the contrary contained in any law

for the time being in force, any
amount payable by a proprietor or
any other person on account of tax,
interest or penalty for which he is
liable to pay to the Government,
shall be a first charge on the
property of such proprietor or, as the
case may be, such person.”.

[PART IV
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10-3

3.

The Gujarat Tax on
Luxuries (Hotels
and Lodging
Houses) Act, 1977.
(Guj. 24 0f 1977)

Insertion of
new section
8AA in Guj.
24 of 1977.

Tax to be first
charge on
property.

In the Gujarat Tax on Luxuries
(Hotels and Lodging Houses) Act,
1977, after section 8, the following
section shall be inserted, namely :-

“8AA. Notwithstanding anything
to the contrary contained in any law
for the time being in force, any
amount payable by a proprietor or
any other person on account of tax,
interest or penalty for which he is
liable to pay to the Government,
shall be a first charge on the
property of such proprietor or, as the
case may be, such person.”.

The Gujarat Tax on
Entry of Specified
Goods into Local

Areas Act, 2001.
(Guj. 22 0 2001)

Insertion of
new section
16A in Guj.
22 of 2001.

Tax to be first
charge on

property.

In the Gujarat Tax on Entry of
Specified Goods into Local Areas
Act, 2001, after section 16, the
following section shall be inserted,
namely :-

“16A. Notwithstanding anything
to the contrary contained in any law
for the time being in force, any
amount payable by a person on
account of tax, interest or penalty
for which he is liable to pay to the
Government, shall be a first charge
on the property of such person.”.

Government Central Press, Gandhinagar.




Extra No. 18 REGISTERED No. L2/RNP/G/GNR/84

alls qaedAl €2 31. 3000)-

The Gujarat @Thmémment Gazette

EXTRAORDINARY
PUBLISHED BY AUTHORITY
Vol. LV ] MONDAY, JULY 28, 2014/SRAVANA 6, 1936
Separate paging is given to this Part in order that it may be filed as a Separate Compilation.

PART IV

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 26™ July, 2014, is hereby published for general information.

C.J. GOTHI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 18 OF 2014.

(First published, after having received the assent of the Governor, in the "Gujarat
Government Gazette”, on the 28" July, 2014).

AN ACT
further to amend the Gujarat Entertainments Tax Act. 1977

. It is hereby enacted in the Sixty-fifth Year of the Republic of
India as follows:-

1. (1) This Act may be called the Gujarat Entertainments Tax Short title and
(Amendment) Act, 2014. commencement.

(2) It shall come into force on such date as the State Government may,
by notification in the Official Gazette, appoint.

2. In the Gujarat Entertainments Tax Act, 1977 (hereinafter Amendment of

referred to as “the principal Act”), in section 6B, - izcsf? ;1 9?; G

Guj. 16 of 1977.

(1)  in sub-section (1), -

(a) for the words “there shall be levied and paid by every
proprietor to the State Government”, the words “there
shall be levied by the State Government and paid by
every proprietor which shall be collected and retained

_ by the concerned Municipal Corporation, Municipality
TV Fx.-18 18-1
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or village panchayat falling under the other area” shall
be substituted;

(b) in the Table,-

(i) in column 2, for the heading “For urban area” the
heading  “For  Municipal Corporations  and
Municipalities” shall be substituted;

(ii) in column 3, for the heading “For the area other than
urban area and rural area”, the heading “For other area”
shall be substituted;

(2)  in the Explanation, below sub-section (3), for clauses (a) and
(b), the following clauses shall be substituted, namely :-

“(@) (1) “Municipal Corporation” means a Municipal
Corporation of the City constituted under section 5 of
the Gujarat Provincial Municipal Corporations Act, Bom. LIX of
1949; T 1949.

(ii) “Municipality” means a Municipality as defined in
clause (14) of section 2 of the Gujarat Municipalities  Guj. 34 of 1964.
Act, 1963; -

(b) “other area” means any area of a village which is within
a radius of five kilometer from any City as defined in
clause (8) of section 2 of the Gujarat Provincial ~Bom. LIX of
Municipal Corporations Act, 1949; or from any 194%
municipal borough as defined in clause (13) of section 2

s of the Gujarat Municipalities Act, 1963.”. | GUIESHoHINGHE
Insertion of new 3. In the principal Act, after section 33, the following section shall
section 34 in Guj. o
16 of 1977, be added, namely:

Savings. “34. Nothing in the amendments made by the Guj. 18 of 2014.
Gujarat Entertainments Tax (Amendment) Act, 2014
(hereinafter referred to as “the said Act”) shall affect or
to be deemed to have affected,-

(a) the previous operation of any provision
of the Act or anything done or suffered
under the said provisions before the
commencement of the said Act;

(b) any right, privilege, obligation or
liability acquired, accrued or incurred
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under the said provisions before the
commencement of the said Act;

(c) any penalty, forfeiture or punishment
incurred in respect of any offence
committed against the provisions of the
Act before the commencement of the
said Act; or

(d) any investigation, legal proceeding or
remedy in respect of any such right,
privilege, obligation, liability, penalty,
forfeiture or punishment as aforesaid,

and any such investigation, legal proceeding or remedy
may be instituted, continued or enforced and any such

penalty, forfeiture or punishment may be imposed as if
the said Act had not been passed.”.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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